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RAJYA SABHA
Tuesday, the 26th November, 2019/5 Agrahayana, 1941 (Saka)
The House met at two of the clock,

MR. DEPUTY CHAIRMAN in the Chair.

REFERENCE BY THE CHAIR

MR. DEPUTY CHAIRMAN: Hon. Members, today, the 26th of November, 2019,
marks the Eleventh Anniversary of the horrific terrorist attacks in Mumbai, which claimed

numerous innocent lives and injured many others.

On this day, we remember the supreme sacrifices made by our brave security
personnel, who fought valiantly to thwart the sinister motives of the terrorists. We pay
our tributes to the security forces for being ever vigilant and dutiful in protecting our
country and securing the liberty and freedom of the citizens. We also remember all
those innocent citizens, who lost their lives in that gruesome terror attack.

I am sure, the whole House will join me in condemning such incidents in
unequivocal and harshest terms. We reiterate our strong resolve to fight the scourge
of terror with determination and fortitude, and devote ourselves to protect and strengthen
the sovereignty and integrity of our nation.

I request Members to rise in their places and observe silence as a mark of respect
to the memory of those who lost their lives in that tragedy.

(Hon. Members then stood in silence for one minute)

GOVERNMENT BILLS
*The Transgender Persons (Protection of Rights) Bill, 2019

MR. DEPUTY CHAIRMAN: We shall now take up the Transgender Persons
(Protection of Rights) Bill, 2019. Shri Tiruchi Siva.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Deputy Chairman, Sir, thank you for giving
me this opportunity to speak. It is a very important occasion when we are celebrating

* Further discussion continued from the 20th November, 2019.
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the 70th year of adoption of the Constitution. This House is debating on very important
issues. We are law-makers. We legislate laws to resolve issues prevailing in the society.
Sir, especially, with regard to the Bill, I am very proud to speak on this because | belong
to a progressive party which has always fought for the down-trodden, suppressed and
oppressed classes. DMK is a social reformist party. Based on that only, 1 moved a
Private Member's Bill here, in this august House, in the year 2014. It was passed
unanimously and sent to Lok Sabha. What prompted me to bring the Bill was a question
which was posed to me by many.

Sir, first ever in the country, it was only in Tamil Nadu when DMK was the ruling
party and Dr. Kalaignar was the Chief Minister, he constituted a Welfare Board for
Transgenders and, later on, Kerala, West Bengal, Maharashtra and many other States
constituted it. | thought that a law in place for the welfare of the transgender community,
across the country, would serve the purpose because some States may constitute a
Welfare Board, but in case some States don't constitute a Welfare Board or undertake
any welfare measures for that community, what could be done? It could only be by way
of a law in Parliament. So, | moved the Bill. Even before that, | should say, in a case
between the NALSA and the Union of India, the Supreme Court gave a historic
judgment. The whole community in India were jubilant after the judgment came and my
Bill was in conformity with the judgment of the Supreme Court. So, my Bill was also
hailed by the community. This is the short story behind the Bill. What is the purpose,
actually? In our society, the transgender community is being ridiculed, is abused and
sidelined in public places like theatres, malls, hospitals, bus stands, railway stations
and everywhere. Justice Radhakrishnan, the Supreme Court judge, who gave the
judgment in the NALSA case very clearly observed that by this way of treating them
as untouchables by the society, they are conveniently forgetting the fact that the moral
failure is with the society which refuses to adopt and embrace gender identities and
expressions. This mindset we have to change. This is the observation of the Supreme
Court judge. They are also human. They are also living amongst us, and when they
are treated otherwise by the family or by the society only the Government has to come
to their protection by way of a law. And this Bill which has been passed in the Lok
Sabha does not serve the purpose. That is our contention. When my Bill went to the
Lok Sabha, | was surprised that — my Private Member Bill was passed unanimously
in the House — the BJP Party which supported me here, opposed that Bill. Rather they
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stalled the Bill. They killed my Bill and brought one from the Government side. Let the
credit go to them. | don't wish that it should come to me only. | want the issue to be
resolved. | want some welfare done for the community. They should be uplifted. They
should also be treated equally. So, they might have thought that if a Private Member
Bill is passed, the credit may come to me, but | am not for it. Thanthai Periyar used
to say, 'l am involved in this cause, not because | am the only person. Since no one
has come forward, | am doing this." So, also it was a kick-start programme. | just
sensitised the Government. So, if they had accepted my Bill and got it passed in the
Lok Sabha, it would have become an Act. Why not a Private Member's Bill become an
Act? In Canada, there are 249 Private Members' Bills that have become. Acts. In Britain,
19 Bills have become Acts, but in India, it is only seven Bills earlier to mine, and mine
was passed after 45 years, after 1970. Had the Bill gone through in the Lok Sabha, got
a smooth passage, that would have given a good name to the Government as well as
a record in the Indian Parliament how Private Members' Legislations are being regarded
and recognised. That is the concern | raised during the debate on the 250th Session
of Rajya Sabha, that the Private Member Legislation day is not considered to be a very
important one. It falls on a Friday and Members want to go back on Fridays. Most of
the days, the House is empty. The Private Member Legislation carries equal importance
as that of the Government. What is Private Member Legislation? It is an issue which
has not reached the Government's knowledge. Even if it has reached, they have not
intended to do something. Even if they have intended but do not have time, the
Member has got the equal right and opportunity to do the same. So, bringing a Bill
here is not an easy thing. How do we draft that? How much labour we put into it! What
researches we do! So, it is not as though any Member has introduced a Private Member
Bill and that has been debated. That has been done with a lot of hard work. So, our
attempt to bring in a Bill should also be recognised. My Bill was passed and that was
not accepted there. It was dragged on. The previous Bill was debated for nine Sessions
only to scuttle this. Later when my Bill was taken up, the debate started, and then the
Government said, 'We are going to bring a Bill." Okay. After that Bill was introduced
in 2016 by the Government, there was a very big opposition across the country from
the transgender community. They said it is totally absurd because one of the definitions
in that was about 'transgender'. Still there is a confusion among many of us as to who
is a transgender and what the 2016 Bill said, that a transgender person was 'neither a
male nor a female'. No more insult can be inflicted upon a person like that. So, much
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opposition came. They said they will bring the Bill and in 2018 they brought in a Bill.
I have to mention here, that most of the clauses in this Government's Bill have been
carved out from my Bill. I am happy in that manner. Many may not know. Some of my
colleagues who have been very thorough in this Bill know that and the Government
also knows. | appreciate that. That means | have done a very good job, but they have
not accepted some of the suggestions which | have made. This Bill has also not
invoked a good response from the community. Why, Sir? When was this Bill passed
in the Lok Sabha? It was on 5th August, 2019. Why? It was because on that day, in
the Lok Sabha, the abrogation of Jammu and Kashmir Special Constitutional Provision
was passed and, with that, this was also passed with almost no debate. This very
important Bill, which addresses the concerns and issues of a sidelined society, had not
been debated in the Lok Sabha. They would say, it had already been sent to a Standing
Committee. But what is the experience of the Standing Committee? One of the witnesses
who has appeared before the Standing Committee said, —1 am sorry to say, | have to
quote what they have said, — 'l saw only ignorance there and the questions posed
to us were much more humiliating than what we are facing in the society.' This was their
experience. Even after that, some of the recommendations which have been given by
the Standing Committee have not been accepted by the Government Bill. This is not
my personal issue or anything that is going to serve me or my party in particular. This
is for a community which is also a part of our society, who are also paying taxes and
who also have the right to enjoy all the privileges and rights which we have. They also
have the rights, but they do not enjoy. So, | went and spoke with every one. Hence,
there is nothing wrong in scrutinising a Bill twice or thrice when an issue is not being
addressed or it is supposed to address the issues. Why should it not be sent to a
Select Committee? So, they asked me, 'what are the concerns you have?' But | should
thank some of the Ministers like our Finance Minister, Ms. Nirmala Sitharaman; Law
Minister, Shri Ravi Shankar Prasad and even the concerned Minister, Shri Gehlot, Shri
Piyush Goyal and Shri Bhupender Yadav. | went to every one and explained as if | am
part of that community. | don't feel sorry for saying that. If anyone is undergoing a
suffering, how would he plead for relief? |1 went and pleaded before them that either
bring in some amendments or send it to a Select Committee. A Select Committee will
scrutinise the Bill again. It is a matter of two months. In the next Session, you can bring
it back. | was pleading for this. In the Surrogacy Bill, no one pursued. Only my
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amendment was here. Even without that, it was sent to the Select Committee. Of course,
it has to be sent because it is a contentious Bill. That is different. When you send a
Surrogacy Bill without much pressure, why don't you send this Bill to a Select
Committee? That was my simple request to the Government because scrutiny by the
Select Committee and taking witnesses of those who are agitating outside would be
good. When the National Medical Commission Bill was passed in this House, there was
a very big agitation across the country. Some two lakhs doctors were on road, but they
passed the Bill here. Now also the transgender community is on the roads in various
other States. In Delhi, for the past two days they are agitating. They are picketing, they
are demonstrating. Everything is happening, but you don't take this into account. In
the last Session, Sir, 35 Bills were passed. If you see the time, in eight hours, a Bill had
been passed. Nothing had been referred to any Committee for scrutiny. Leave alone
that. Why not this Bill? When you send Surrogacy Bill, without much pressure, to a
Select Committee, why don't you send this Bill? Even now | am telling you. This is my
request. Just counting the number of Bills that have been passed in the House by the
Government is not a credit. The Bill that has been passed and becomes an Act should
serve the purpose. It should address the issues. It should be a very big protection to
the people who are suffering. Instead of that, just passing a law and adding to the
numbers will not serve the purpose. So, | pleaded before everyone with this request.
We did all, but nothing happened. Even this afternoon | asked, 'ls there any progress
in this? Is the Government going to bring any amendment?' They said, 'How could it
be?' Yes, by a supplementary amendment, a Government can. These are very small
amendments. If one of my amendments was accepted and if two amendments from the
Government side had come, it would have served the purpose. But, so far nothing has
been the outcome. So, with anguish and agony, | am standing here. Why? Members,
across the party lines supported that. They even spoke on this debate. Now also, we
don't want to say anything or explain. Sending to a Select Committee is like a review
petition after a Supreme Court judgement. It ends there. So, if the Report of the Select
Committee comes, whatever you do, we are going to support. Nobody is going to do
anything more than that. Why don't you yield for just two months or six weeks at least
or as my friend Derek O'Brien said, till the next Session? Send it to a Select Committee,
let it scrutinise, let the people come here, pour out what all they have and you listen
to them. A slow and steady legislation will not do any harm. What for is the second
Chamber? It is only a cushion, not for hasty legislations. So, why | am urging it to be
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sent to the Select Committee is because | feel that there are some lacuna and setbacks
in this. There are many things which | do not want to go in detail. One of the major
things is this. The transgender community have called this Bill —it is not my word —
as regressive. It is half-hearted. Instead of addressing our problems, it is taking us back
to the old days. So, they say, "We need a comprehensive Bill." Why | am speaking
here, what the other Members have given in the form of amendments, and why we are
asking you to send it to a Select Committee is because a Bill should be complete. It
should be wholesome. It should be comprehensive. A Bill means that it is going to
become a law. So, what are the main issues? The main issue is, especially, the definitions.
Clause 2 of any Bill has definitions. If you just compare my Bill and the Government's
Bill, you can find out the difference. There are no definitions for discrimination in the
Government's Bill. What is discrimination? My Bill very clearly says, "Discrimination
means any distinction, exclusion or restriction on the basis of gender identity and
expression which has a purpose or effect of impairing or nullifying the recognition,
enjoyment or exercise on an equal basis with others of all human rights and fundamental
freedoms in the political, economic, social, cultural, civil or any other field and includes
all forms of discrimination." But, there is no definition in the Government's Bill for
discrimination. It just says, "Don't discriminate.” Supposing a person is not allowed an
entry into a temple. On what basis? It is on the basis of caste. So, it should be like
this, "No person should be discriminated on the basis of caste for an entry into a
temple." Like that, on the basis of gender, there should not be any discrimination. There

is no such definition at all in this.

Secondly, the major thing is the definition of a transgender. ...(Time-bell rings)...
Sir, if you permit me, | would like to speak for a few more minutes.

MR. DEPUTY CHAIRMAN: Please.

SHRI TIRUCHI SIVA: So, it is the definition of transgender. Again, the confusion
comes which | cannot disclose. In the course of my speech, | mentioned about a
transgender person. The person who appeared as a witness in the Standing Committee
had said the same thing and that is in the records of the Standing Committee proceedings,
but I cannot say that here. The question put was: What is your biological something,
something? All these questions were put, very humiliating questions. Who is a

transgender? A transgender is a person who is born as a male and who has a sense



Government [26 November, 2019] Bills 7

of feeling that that person is a female. That is all. How will you define that? When two
persons are talking and discussing, it can be okay, but when it is a law, it must be
explicit. There should not be any ambiguity. So, who is a transgender? It is when the
sense of gender, a person is having, does not match with the gender assigned to the
person at the time of birth. But, what does the Bill say? It says that if the gender of
a person does not match with the gender assigned to that person at birth. The gender
will not change automatically. A person will remain the same, only the sense will
change. So, this is not giving the actual meaning, which is needed for.

Thirdly, even the Supreme Court has said that they should have a right to
determine what gender they belong to. The Supreme Court has recognised them as a
third gender. Earlier, in the 2016 Bill, there was a Screening Committee. Now, it is
removed. They have to appear before a Screening Committee, undergo all tests and
prove themselves. Even now, they have to apply to a DM, District Magistrate, and after
following such procedures, the DM will give a certificate. What are 'such’ procedures?
Before a doctor or before someone, they have to go and prove, 'l am so and so,- | feel
like that." Sir, this sort of humiliation should not be attributed to a human being in a
Republic country, in a democratic country which celebrates the 70th year of adopting
the Constitution. It is totally an insult inflicted upon a human being who is to be
considered equal in our country. They are crying for that. Most of time, they are
agitated. Why? Why do they behave 'otherwise' in the society? When a person is
humiliated, when insulted, anyone will retaliate. When they are hopeless, when they
are support-less, the family disowns them, the society insults them, they don't find
acceptance anywhere, they have no educational opportunity, no employment, what
would they do? Yes, the reaction would be something else. You have to understand
the mindset, the psychology and the reactions of a person as to why it is due to. So,
they retaliate in that manner; and when go for a certificate to declare, 'Sir, | am a
transgender, | need a passport’, you say, "You have to undergo some tests." What test
is it, who will be there, what questions will be posed? Again, | say, any human being,
based on any reason, should not be humiliated or discriminated.

Third, Sir, to address their grievances, what is the remedy? The Government has
given an option, There will be a National Council headed by the Social Welfare Minister
and 15 other persons from the Ministry and five from the community and in rotation
basis from the State. Sir, how could that be? Would the Social Welfare Minister who
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is heaped upon with so much of burden sit often to hear the grievances of the
transgender community? Where will they come to give a complaint, 'Sir, | have been
insulted, | have been humiliated, | have been discriminated." So, my suggestion is, |
have given an amendment, that let it be a Commission like that of a Women's Commission
or Scheduled Castes/Scheduled Tribes Commission, let it a statutory commission.
...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Conclude now.
SHRI TIRUCHI SIVA: Kindly permit me.
MR. DEPUTY CHAIRMAN: | have already given you ....

SHRI TIRUCHI SIVA: Sir, what is the time? A society is shouting and crying, Sir!
We are here only to debate.

MR. DEPUTY CHAIRMAN: There was no time. Your Party has already taken it.
I have already given you nineteen minutes. Please.

SHRI TIRUCHI SIVA: Sir, when | have sacrificed my Bill, why don't you give me

some time?

MR. DEPUTY CHAIRMAN: No, no. Please conclude. | have already given you
nineteen minutes. Mr. Siva, don't say that. | have already given you more time. | have

been more liberal.

SHRI TIRUCH SIVA: The Commission, if it is a Commission like that of a Women's
Commission, my Bill very clearly says — Sir, kindly permit me to just point out that
only —what is the purpose of the Commission or what would be the functioning of
my Commission? Then, Sir, you will agree. Through you, | would say 'the Government'
what is the National Council's functioning and my Commission's functioning. "The
Commission shall, for the purpose of discharging its functions under the Act, have all
the powers of a Civil Court trying a suit under the Code of Civil Procedure, 1908,
summoning and enforcing the attendance of witnesses and examining them on oath;
discovery and production of any document; receiving evidence on affidavits; reinvesting
of public record; issuing commissions,- any other matter which may be prescribed. The

Commission may, while investigating a complaint, make written requests. These are all
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formalities. "Every proceeding before the Commission shall be deemed to be a judicial
proceeding within the meaning of Sections 193 and 228, and for the purposes of Section
196, of the Indian Penal Code, 1860, and the Commission shall be deemed to be a civil
court for all the purposes of Section 195 and Chapter 26 of the Code of Criminal
Procedure, 1973." Sir, anyone would agree with this purpose. If a complaint is given
before the Commission like that of Women's Commission or a Scheduled Caste
Commission, immediately they will have the powers to investigate it. What will the
Council do? Where will he come and give the complaint, he or she? So, that Council
will be only for namesake but it won't serve the purpose. So, if at all, they want to
address the issues of the community, there must be a Commission in place.

Third, Sir, ...
MR. DEPUTY CHAIRMAN: Please conclude now.

SHRI TIRUCHI SIVA: Third, Sir, 'sexual abuse' or 'rape’ on any woman is accountable
for seven years. But that won't be in accordance with the transgenders. They say, 'We
are also insulted. If we go to a police station, give a complaint, you know how they
treat us. They don't accept our complaint. They ask silly questions. They insult us
much more and they even attribute that you are a person like that." So, the law should
be there to protect them. Please understand my sentiments, the pleadings and the
arguments which | am placing before you. If the same law applies to them, they would
also be in this. If it applies to them, that will serve the purpose. Sir, it is a very simple
thing that they are asking for. Most of all, the Supreme Court has said — this is very,
very important — that they should be treated as educationally and socially backward
people and reservations must be given to them in employment and education. Sir, my
Bill provided for a two per cent reservation. The hon. Minister and the esteemed Leader
of the House asked me, 'How is that possible when the Constitution provides for
reservation only up to 50 per cent?' There is a small misunderstanding here, Sir. It is
not a vertical reservation that asked for but a horizontal reservation.

MR. DEPUTY CHAIRMAN: Please conclude now, Mr. Siva.

SHRI TIRUCHI SIVA: Even in vertical reservation, when you are able to give 10
per cent reservation to EWS by amending the Constitution...

MR. DEPUTY CHAIRMAN: Please conclude, Mr. Siva. | have to invite other
speakers.
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SHRI TIRUCHI SIVA: Sir, | am speaking for a community.

MR. DEPUTY CHAIRMAN: I know that, but I have already given you 22 minutes.
The time of your Party is over. You may see it there. Please conclude now.

SHRI TIRUCHI SIVA: If you allow me to speak for a little more time, | would be
happy, Sir.

MR. DEPUTY CHAIRMAN: | know your sentiments and | know about others
also.

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sir, let him conclude.
SHRI TIRUCHI SIVA: Sir, | would conclude now.

They said reservation is not possible. But recently, they amended the Constitution
and provided for ten per cent reservation to the EWS category. That cannot be
questioned because we have amended the Constitution. But my suggestion for
reservation to this particular category is not a vertical one. It doesn't say 'carve out
from the Constitution'. The already existing reservation would be there. Out of that,
reservation could be made. There are vertical and horizontal reservations. This is a very
simple variation. So, you may give them some reservation in education and employment;
no one can deny that. When the RTI Act came into force, schools and educational
institutions had to give admission to the poor students. Similarly, if the issues of
reservation, Statutory Commission, defining 'transgender' and 'discrimination’ and the
many other things that | have mentioned here, are addressed, this Bill would become
comprehensive and then, | would be the first person to support that Bill.

Sir, my Bill was given support here but not given support there; they took some
other stand. | would not go into that. At least, if your Bill serves the purpose, | say
it again, | will be the first person to support it. It has not addressed those issues and
there is nothing wrong in sending it to a Select Committee. | don't say that we disown
the Bill or that it should not be there. Let it be scrutinized once more. The Parliament
is meant for only that. The Parliament is meant to discuss and scrutinize the Bills. It
could be sent to a Standing Committee or a Select Committee. One more scrutiny would
serve the purpose and appease the people who are agitating. Please understand
the sentiments of those people and send it to a Select Committee. Thank you very

much.



Government [26 November, 2019] Bills 11

3t STRHTURT: AR AERAT, 39 97 W) 989 & oy e 17 fecd amat
| B9 SH FHI DI BB U HIF X b | Y R ToA €, SADI § gAdIse
BT d G AU AT B GRS e I | o fA. faoeE veS |

SHRIV. VIJAYASAI REDDY (Andhra Pradesh): Sir, on behalf of my party, | would
like to support this Bill. If at all the House decides that the Bill should be sent to a
Select Committee, we would have absolutely no objection to that. If it is not sent to
a Select Committee, then | would prefer to speak on this subject here.

First of all, | thank the hon. Minister for bringing this much needed Bill for the
welfare of the transgender community, which would reduce the discrimination being
faced by them. Sir, transgenders are not born as transgenders by choice. It is by virtue
of God. Just because they are born as transgenders they can't be isolated or discriminated.
Both the other genders humiliate and discriminate them, and this Bill rightly confers the
right upon them which would eradicate the discrimination. In fact, I take this opportunity
to acknowledge the efforts put in by my colleague, Shri Tiruchi Siva, who introduced
this Bill in 2014 to guarantee and provide welfare measures for transgender persons,
and he has set the ball rolling in this regard. Sir, this Bill addresses the main reason
of discontent of transgender community which is under severe discrimination. The Bill
not only prohibits the discrimination, but also prohibits the unfair treatment or denial
of service by relations. The Bill provides the basic benefits, and the benefits related
to employment, health, education, etc., will finally and statutorily be guaranteed to
them. This is much needed. In this regard, | have two suggestions to make to the hon.
Minister. | hope the hon. Minister will positively consider them. Clause 4 (2) talks about
the self-perceived gender identity. What is this self-perceived gender identity? If a
person is given an opportunity to decide his or her gender, probably that will lead to
some sort of confusion and misuse of self-certification. If self-determination of one's
gender identity were to be the self-criterion to receive the benefits, it could be misused
by others to claim such benefits. 1, therefore, request the hon. Minister to take cognizance
of this suggestion. The second suggestion that | would like to make in this regard is,
the person would be recognised as a transgender on the basis of certificate of identity
issued by the District Magistrate. Such a certificate will be a proof of identity as
transgender and confers the rights under the Bill. The Bill also states that the person
who is recognised as a transgender shall have the right of self-perceived gender
identity. Given that there is a requirement of certificate of identity under this Bill, it is
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unclear whether the term 'self-perceived gender identity' entails how it will be enforced
by the law enforcing authorities. With these words, we support this Bill and this Bill

has to be passed. We support the Bill on humanitarian consideration.
MR. DEPUTY CHAIRMAN: Shri Ramdas Athawale, not present. Shri Derek O'Brien.

SHRI DEREK O'BRIEN (West Bengal): Mr. Deputy Chairman, Sir, | must thank you
in the way you began the House today, that all of us could pay tribute to the brave
soldiers and the brave ordinary people who did great service to this country on
26/11.

I come from a State which has always been ahead when it comes to thoughts
about women's emancipation and emancipation in general because about 150 years ago
it was Raja Ram Mohan Roy who did this and we all know what his views were on
women's rights and sati. We have not put a clear number how many transgender
persons are in India. There are only two numbers available. One is the kind of official
number which says that they are anywhere between 7 lakh and 9 lakhs; they are under
a million. -There are some estimates to say that there are 4 million or 40 lakh transgender
persons. It may be a large number because people don't come out and say they are
transgender persons. | want to talk about this legislation and its history and how that
Private Member's Bill got passed here unanimously. My colleague, Shri Tiruchi Siva,
brought the Bill. That afternoon was a very historic afternoon. The Bill came in the
afternoon in Rajya Sabha, and we have to give credit to the Leader of the House,
Shri Arun Jaitley, who was also a Minister then. He is no more with us today. And let
us be very clear here that the Bill would never have got through that Friday afternoon
if it wasn't for the statesmanship-like leadership of Arun Jaitley//who got all of us
together and said in his typical style, "Listen, we will do something for them." The little
I know of Mr. Jaitley, one sensed that there was a deep passion to do something for
transgender persons and that is why he said, "Hold it; we will bring this Bill in the other
House." What happened after that is a very bleak area. The task of passing the Bill
was done but where are we on the quality of the Bill? Sir, | would join Tiruchi Sivaji
and everybody else, to appeal to the current Leader of the House, who is also the
Minister, piloting this Bill, to think about this, to think about what were the views of

his predecessor Leader of the House, on this Bill. We appeal to him, through you, Sir,
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appeal to his conscience, to please send this Bill for further examination to a Select
Committee. Give it six weeks, two weeks. Nobody from the transgender community —
with 30 lakh or 40 lakh — are represented in any House. We can't hear them here. Let
us open our ears and listen to what they say in a Select Committee. There is no politics
in this. None at all.

Sir, the second thing that | want to leave, as a constructive suggestion, with the
Minister is that when you look at this Transgender Bill, in the future you need to look
at, at least three or four other legislations where we can also empower transgenders.
We need to look at it. May not be in this Session, but start looking. Look at the POCSO,
Protection of Child from Sexual Offences. That Bill needs to be looked at again, if you
want to protect Transgender. You need to look at Indecent Representation of Women,
the second Bill, please look at. Look at the Sexual Harassment of Women at the Work
Place, and look at the Protection of Women from Domestic Violence. Because, if you
look at the legislations together, then over the years, we can find a solution. Sir, I am
not a lawyer like Satishji is or Arun Jaitleyji was. But, as a layperson, who was reading
this Bill, and trying to understand it, here is the next question that | want to understand,
through the Minister and through all the legal luminaries, as a layperson. If a man rapes
a woman, the punishment is minimum ten years or life imprisonment; if a man rapes
under twelve years of age, the punishment is twenty years or life imprisonment or
death, very good; for attempt to rape, punishment is five years, and here is this serious
lacunae! What happens if a man rapes a transgender? ...(Interruptions)... That is not
two years. The maximum here, listed in this Bill, is sexual offence and other such
offences, six months to two years. Sir, this is not politics. This is a question as to how
we can pass such a Bill. In other words, say, the message is, rape a woman, yes, very
bad; rape a child, worse; but, the transgenders, these people are on streets, they are
begging, they are under high risk, and what is this Bill that we are passing? This is
not about politics. This is about thinking this through. 1 was not listed to speak on
this Bill. But, | thought | must speak. Now, in this situation, | don't think it is so dark,
frankly. I am a lot more positive than Tiruchi Sivaji is. And, | will tell you why. This
Bill was not there for all this time. The fact that the Bill is coming. But, there is hope
because there are States like Tamil Nadu; there are States like Bengal, who are doing
things. | am glad that we keep discussing it because we are doing it in a friendly yet
comparative way. The first State in the country to set up a Transgender Board is either
Tamil Nadu or Bengal, but we won't fight. It is one and two. It's not a match here; it's
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about doing it together, giving a message. In Bengal, the transgenders have ID cards.
With those ID cards, they can get education, health, employment, but there is no formal
reservation. But it is happening today. With a sense of delight, imagine a college
Principal in Bengal is from the transgender community. What a fantastic message it
gave across the State. Manabi B. There are about 20 to 25 colleges already. There will
be more colleges later where there is a transgender toilet. The bigger colleges have a
toilet for them. So, they just feel a sense of comfort. These are some of the suggestions.
That is why, we are asking. The starting point in this was the passing of that Private
Member Bill. Then, | told you about the statesmanship displayed by everybody. Now,
we need to listen to everybody more. Otherwise, if we do not do this good scrutiny,
then it will be seen as a half-baked piece of legislation, even though, | believe, even

with half-baked legislation, strong State Governments can still do well for the community.

Now, Sir, I come to my final two points. Since we started with 26/11, today, with
a lot of sadness, no anger at all, and a lot of respect, seventeen Opposition parties,
on the Constitution Day, sat for 100 minutes under the statue of Dr. Ambedkar. Through
you, Sir, | want to make a minimum point. If we can discuss and pay tribute to 26/11;
today is the Constitution Day. | have 20 seconds only to say. | am not making any
political point, but seventeen of them or more Opposition parties sitting next to Dr.

Ambedkar statue...
MR. DEPUTY CHAIRMAN: Derekji, come to the subject.

SHRI DEREK O'BRIEN: This is the subject. That is my point. That is exactly the
point. | am glad that you got on to the subject. | am on the subject. What has happened
today, Sir...

MR. DEPUTY CHAIRMAN: That is not on the agenda. ...(Interruptions)...
SHRI DEREK O'BRIEN: Sir, I am making a limited point.

MR. DEPUTY CHAIRMAN: On this subject? You are a seasoned Parliamentarian.

...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, on the Constitution Day, | am making a point on the

Constitution. That's all | am saying.
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MR. DEPUTY CHAIRMAN: But, in the Rajya Sabha, 30 Si=d & fo St 94
BT favg 8 - 89 Il <dfgg R 989 T8l N - S WX §989 dA | SAfeT 3R
TH 919 @)A1 & T transgender Persons Bill TR &R+l £ |

sft S AFIET: a1 RT F Constitution fS¥md T8I B FHam

MR. DEPUTY CHAIRMAN: You are always most welcome, but not on this.

...(Interruptions)...
SHRI DEREK O'BRIEN: My belief is, with all humility, ST #=1 limited #sT 2...

MR. DEPUTY CHAIRMAN: As per the Rules of Procedure in Rajya Sabha, St
fawr enft &9 discuss #X Y@ ¥, 99 WX 91d BN |

Nt P MFET a1 F fchra-14 g s, § anfeha-21 fevpa wa|
wfag # S forar 2, g transgender & forg it ferar 2, I8 man and woman &
forg € €1 forar € safely &9 @R A i1 91X diell, I8 €9 3Gy 9l @ ¥ - 98
g4 allow ®ITTI Thank you very much, Sir.

So, there is hope for Bengal, there is hope for Tamil Nadu because the original
hope was given by Raja Ram Mohan Roy and Vidyasagar more than 100 years ago.
I end with a very humble request. We want to do this in a good spirit. In that good
spirit, let the Government, let the Minister, at least, bring one Amendment. We are not
pushing, we are not begging. We are just asking the Government to answer the
questions that we have raised. Bring one Amendment, or, put it off for six weeks. Of
course, the reason we are discussing it in the first place because a private Member
brought a Bill and the then Leader of the House, of the NDA, at that time, said, "Yes,
bring the Bill". In that spirit, through you, Sir, | make this appeal to the Government.

Thank you, Sir, for giving me this time. You have been very generous.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, | get up with a kind of heavy heart
for two reasons. | do not know why there is this haste at all. | am for the Select
Committee not for any other reasons, rhetoric and all other things. The Bill has a lot
of loopholes. You are trying to bring out a Bill which is more emotional in its content
than mere words on the paper.

Number one, this is rarest of the Bills, about which we have no idea at all. Unless
you go deep into the very human nature, the culture in which a particular section lives,
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unless you understand them, the milieu, you cannot do it. So, that is another thing.
There are hardly a couple of States in the world like the U.S., Canada, the U.K. or South
Africa which have legislations of this nature. This legislation is very new to us. So,
to say that we are experts, we know everything and whatever we are bringing in is final,
is not right. I will only go point by point. I am not trying to discuss it at all. You need
to look into it more. For example, the U.K. does not believe in binary method. It says,
‘either male or female'. Canada has introduced it only last year. They have brought in
that case. So, these are some of the things that need to be looked into. I have a few
issues. Sir, Shri Siva has rightly mentioned and as everybody knows that this has come
from the judgement of NALSA. What did the judgement say? It asks for the welfare
of these people. First of all, the judgement asks us to recognize them as the 'third
gender', which we have done. Shri Siva has already said it, and | do not want to repeat
it. The very definition of how to recognize or define a transgender is very different and
controversial in this Bill and that needs to be looked into. | am trying to make a case
to go to a Select Committee where these issues need a relook. Sir, if we talk about
discrimination, Shri Satish and everybody else will agree that it is a general type of
right. The big case that Shri Siva has built is, not necessary. But, even then, suppose
a person is discriminated, the penalty for that has not been mentioned in this Bill. Sir,
then let me talk about the procedures. Suppose, you have to give a certificate of
recognition, and you have not given the reasons for refusal. In case the reasons for
refusal are given what will happen; can go for an appeal against it? What is the stand,
what is the ground and the base on which | can go for the appeal? Sir, Satishji has
rightly said that there is also no penalty for that. Sir, then, you want me to go to
somebody else for recognition of the identity. Sir, hon. Supreme Court has so specifically
said that "self determination of a gender is an integral part of personal autonomy and
falls within the realm of personal liberty guaranteed under the Constitution”. | determine
my own sex, | need not go to a doctor or to some Commission or Committee for
recognition of my gender. Now, | will go back from where I have started. In the year
2013, you constituted an expert Committee, please look into the report of that Committee.
Then, in the year 2014, the NALSA Judgement was there, please go into the detailed
seven points of that judgement. They wanted the medical safeguards. But, you did not
do anything about that. There is no timeline. It is not clear as to what kind of machinery
you have brought in for the medical safeguards. So, kindly go through the expert
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Committee, go through that NALSA judgement, go through Shri Siva's Bill, go through
the recommendations of the Standing Committee— of course, the Standing Committee
has not much to offer—then, go through the issues that are coming in news papers
and also the discussions and all other issues that are being raised here. I am giving
you the issues. Sir, now, we have the right to stay anywhere. These are the fundamental
and basic rights, to stay in a place of our choice. Here, the right to stay for these people
is dependent on their cultural background. This particular section lives in a particular
culture and with particular traditions. Now, you say that if the parents or near families
do not accept them, then you send them to the rehabilitation centers. What is a
rehabilitation centre? What will happen to that child there? We must think about it. So,
this has to be revisited. |1 am just raising these issues and not trying to give an answer.
Let the Select Committee go into the details and find out all these things. | am just
raising the issues. Sir, | have already said that for the medical safeguards, we do not
have a timeline. The Bill, of course, on the very periphery is affirmative. But, there is
no machinery, there is no system which will stand in guard to what you have said. For
example, let us talk about reservation. Though, the NALSA judgement is there, there
is no mention about reservation in the Bill at all. Even if they had made a mention, you
must know that with kind of controversies we had about the Backward Classes. | do
not think this will be taken up unless it has its own special mention and also special
answers to them in the Bill. Are these provisions applicable to private entities? That
also has to be made clear.

Mr. Derek brought the issue of punishment of six months to two years and to that
of ten years in case of rape and sexual abuse of TG and others respectively. That is
there in your law whereas the other law says that it is ten years, twenty years and death
penalty. | don't want to take much time.

Lastly, | come to confidentiality part of it. After all, we live our life with dignity
and some confedentiality. If you subject me to some kind of test, which will be made
open, the confidentiality will be lost. This has to be protected. NALSA judgement also
says this. | want to know from the Minister only four things. You have before you the
Expert Committee Report. You have before you the Private Member's Bill. You have
before you the Report of the Standing Committee. You have before you the press
reports. Then you have what this section says that 'it is regressive'. What exactly
regressive is that we must find out from them by calling them. That is how you must
revisit those things through Select Committee.
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In conclusion, I would say one thing. This is not just a human issue. More than
a human issue, it is a social issue. They suffer a social stigma. You have not addressed
that at all. Unless you address that, the very word ‘welfare' will not help because this
is a section which is suffering a social stigma. How do you remove that? You all talk
so big. Are you able to go and shake their hands and bring a TG here and make him
sit next to you? ...(Interruptions)... Yes, you can do that. I live with them, don't bother
about that. 1 am one of the protagonists, so one need not worry about that. What 1
am saying is that please think of a machinery where we can have training centres for
them. We have to have training centres for them to provide them special orientation.
We need to provide them orientation sessions. That also must be factored in while
bringing in a Bill like this. What | am saying is that | have brought out 13 points which
are not addressed in the Bill and those can be revisited by a Select Committee. There
is nothing wrong in doing that. There is no haste. You will be surprised to know this.
Last time when it went to the Lok Sabha, hardly half an hour was given. Of course,
many people spoke about it. Even the other day, the Minister replying to one of our
questions said that in the Budget, 2016-17, for transgenders' welfare, you had allocated

Rs.15 crore, but you spent one lakh rupees.
MR. DEPUTY CHAIRMAN: Please conclude now.

DR. K. KESHAVA RAO: In the Budget 2017-18, it was ¥ 4 crore, but you spent
two lakh rupees. In 2018-19, you gave only one crore rupees and spent one crore
rupees. Even here we have become very casual. Let us be serious about this issue. Let
us send it to a Select Committee so that we can call more people and revisit few of the
issues which have been raised here and which | have also raised. Thank you very

much, Sir.

SRl ST Rl (9 M) Suwvnid #eled, g=die | oSl J3l The
Transgender Persons (Protection of Rights) Bill, 2019 T dTet= &1 HidT fire 21 <ifdd
39 @ & IR ¥ diad 8T 9 Usl o I8 el b Ig < faed Ray S
B P TET el | 519 39 e & 9N &, 39 vae $ IN A a9 BN, Al SHbT A
SRR AT, B gad MY, Hifdh S8 980 gchy 9 [A¥T W HM b, Tary
B 3R A AR T YA B | B 99 AN A gieiex aR # 9gd del §, olfd
g7 oy wigde AWR a8 o) Rrar St g, sa@! oIS T8 el |
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39 0 & IR ¥ 9ol gY, ST 98 78T o X@T ¥ B U AN B, QI
B 980 BT 9 <@l 2| 39 9 7 R-dn 2, actually 39 <9 H opft ff 989 WX
QNI ST Tl AT $exAT GRS R 81 SN &, SP] IE [FerdR 81 T8l & [ giRiofex
T 17 It has a physical part. It also has an emotional part. % fhfiTwe Hagera
AT dtp W I9d Tl 8, 99 9 gRiviex §9d & 3R R 99 ity Ae g9
F qIE N, Ih TR AR A B 8, 79 ITd 9% # Wifel T BNt ¥ f5 9
SIS YT RS SJRACY oo AT @T8d & | ABIGd, g+ 99 9§ 91 8 T8l
g fp 9 o1 9ifsd & 9 @ 3t a¥id | ST €, society W executed €1 39 faat
# 3BT F1 &- I IT T H W PRAT 8, A BIS AP A8l Wb, I I rent
W X oA 8, dl B8 P 81 THI, S A1 del W) 9 i ill-treatment &t
G FH, IS I medical treatment o SIY, e T8 I JId el T | Ifg SH
A B IS B Government job AT private job # Wil 8V € IR IfT I9F 91
I8 SfeX changea fam &, @@ # S=° @13 A< I Fadral T8 I&Ha1 21 R
early detection &1, a1 g2 & forg ¥ er=w1 € iR parents & forw Y areoT T 3
e # 8 S W BIEBIA ANl & SuR &I f&ar M g1 S g Council fed
T 92 2 2 hefid § IR o €, 9RT Ministries € 3R AR @ €, S 39
fawr & =gt H |

Herey, § @1 #3 Sft 9 g ygll, wiffe ¥si R a4 foman gon el €, we
gaH B, BTelife g3l 9Hsl H Tl o1, 3R YA BT & dIg A9 W SEaw! 9=
P discard HRAT TAEA E,...(TIEH)...

ARG <R 3R AfYBIREr w3 (sft amarR == TEela): g g o 39 2

SR /AT e : €, A1 S & JME BIE community AP ged Bl STEEKI
of O ArEdl B, dl 98 W TEl 81 b |

AEIGY, 3R ®Is detection 31X operation @T&dT ¥, d S District Magistrate
a1 Medical Superintendent 3rrar Chief Medical Officer & ORI TR 3TUAT TRIET0T HRIAT
BT IR S9&% 91 DM & U SR (U1 identity iR 31991 name change =T
TS| g T 38T B, dlfd dis Wl institution S9TdT TTeld treatment HRTd, S99 U1
el Wha | 3R 396 emotional disturbance & SWHIA &) &, I& WXL Tl
PR AH| TE A FE AW H RGN AR W & 8 e 39 9 # g8 ogawen
N 2 fd g7d 9 fedt ff gyerR @ discrimination &l 8 bl ©1 IS 39
<o &, U9 faway o= ==t 81 <@ 2, S New India', word & 11 I8 91d g STl
gl
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3.00 p.Mm.
(STl /U1 Tgel]

HEIed, § I§ H' P MU a1d B faORM A1 A1EH g B A S oA, w2
g 3R Sl |FT $9 od] agitation PR T €, S BRIGT [BA &1 © - HY activist
team & AN €, SN A8 A9 B I | H 1 FET TET request Bt o et Hn
#, simple 35T 3R fa=dl # ¥g f9a1 forar gam €, SHfely SHHERY SR S |ARY
Sexf¥T dod} 39 WX agitation @R B ¥, 9 Wiel 39 4 @1 line by line Ug
<l IE f9d 980 o ©, S9d HEH 9 S® GHM & A1 SiF BT AT Fer |
FT B g el ded € % ' 99 s 919 IE - Ud HRYAE e ;i I® iR
HT AT BT g7 FRFCT T B € 3R 8 humanity € 3R Plg ST 8]
g @@y Thank you very much, Sir.

MR. DEPUTY CHAIRMAN: Now, Shri A. Navaneethakrishnan; you wanted only

one minute.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Mr. Deputy Chairman, Sir, |
welcome this Bill. I would tell what the Amma Government had done for transgender
persons. According to us, the Transgender Persons Bill may be called as Third Gender
Bill because the Supreme Court has declared them as 'third gender'. So, the name may
be changed. Then, a National Council alone is contemplated for in this Bill. Our humble
submission would be this. States are very home close to third gender. So, State
Councils may be constituted. The Tamil Nadu Government has given necessary orders
for 'third gender' to be mentioned in all the applications. The Tamil Nadu Government
has given an order providing for reservation to third gender candidates. The Tamil
Nadu Slum Clearance Board has allotted 491 tenements. And each and every one in the
age group of 40+ years are getting a sum of 1,000 per month. ...(Interruptions)... Please

wait.
MR. DEPUTY CHAIRMAN: Just conclude. One minute is already over.

SHRI A. NAVANEETHAKRISHNAN: Now, Sir, the Amma Government is a role
model for the whole India. As | said, we are providing employment. Even in Police
Department, one candidate joined as third gender. So, | welcome this Bill. Thank you,
Sir.

SHRI SATISH CHANDRA MISRA: Sir, before | start, | thank and congratulate



Government [26 November, 2019] Bills 21

Tiruchi Sivaji that because of him, we are seeing this Bill from the Government on this
day. | have to flag only three Clauses. | just wanted to have the attention of the hon.
Minister and some clarifications from him on three Clauses.

If we see Clause 16, it defines who would be the members of the Council. It is
almost 30 in number who would be the members of the Council and all of them are of
a very top hierarchy. It starts from the Cabinet Minister, the State Minister, then almost
of every Ministry, the Secretaries and officials from there, and then five each from
States and five from the Union Territories. If this combination is seen, 30 persons would
be required to sit together and take decisions under Clause 17 because functions have
been declared under Clause 17. The entire Act is to be controlled by the Council. The
result is how the Council functions because it says it would advise, it would monitor,
it would review, it would redress the grievances and it would perform such other
functions. Now, this entire Act is to be controlled by a Council consisting of 30 top
officials but nowhere is it mentioned how many times this Council would meet. As
rightly pointed out by Mr. Siva, with so many members sitting together, it would not
become possible. The hon. Minister says that in the rules, he would provide that there
would be a meeting of the Council within three months or within one month or regularly.
Then only, it would perform the functions under Clause 17 and give some results;
otherwise, it would be a Council on paper and it would be nothing else.

The last thing which | have to point out is about Clause 18 which is about
offences and penalties. Now, the offences and penalties have been defined. If some
official, some police officer or the doctor who has been authorized to issue this
certificate, they do not perform their duties, they humiliate and throw them out and do
not give the certificate or do not respond to them, then, there is no penalty for that.
Penalty is for other things that if denial is done of certain rights which have been
mentioned in this Act that these would be the rights provided for them. But if these
persons deny the very basic thing, then, there is no punishment provided to them. It
should be there so that it acts as a deterrent to these persons that they should perform

their duties.

These were the only suggestions because my colleague has already spoken on
behalf of my Party. So, this is what | wanted to add. Thank you.

off Suumufer It o fisn S, g=gare | 819 99 "3 St BT Sidie |
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it oTaR TV TEENd: AT SUHHIRT JEIGY, orfl 9% o AT desal 7 g9
faere W o foaR weq 6y €1 98d orew geid i oY €, 980 ARI a1d A
s & 3R 9gd 9R vl R dargeian ff @ 78 €1 F N o e 89T
HT I §, W R T8I B qIET EFM, a1 B Sfarg g, T2t a1 fbw sy foran
T S, F I AU I T B | 3 F AT FER B AR UG B G,
dql SR FHI SN, gy # N A SRl $1 MR Fdad SRl § (b SeM
39 Tl § 9ISk U+ wewayul gurd feu | # foedl R Sft @1 ARy snvR
AT & SR STP g8 M <A1 § 6 9 dd 99T A WA PP Ud g HWR
faer Tt A & iR g9 FeT 7 I9H! |algAta & wikd far o | Wit sreor Sieet

S @1 Ioord M7 fh S SAd! Fatgufd & uiRd wxamr o, 59 J J81 e
& A A1 #H WA W e wxar G & A% Jd W SHe @Rt & g
21 I8 S fad &9 olax oy 2, a8 fad Wt 996 garT & a9rm @ g 9 ffy w5
J| I8 9 2016 ¥ U974, U IR @l A1 H URT g7 3IR a1 # 514 b |
& g Bl Y, 1 Wl qHT W Bl Y, SN gEl dR ol |1 T8 et fhv
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I8l g8 =dl H Ig 91 W) oS b WM HHST 7 S gea Ay 9, 99 W &
et e a1 o foed Rrar Sit &1 S urgde Wk fad o1, 99 R e T8 e
d wed B e e g 6 S9e Qgue w9 &g fear Wi wEel |
S I &L "9 WAl Rar 9 R fea T el |y & WY gy @I q 15
i, 2014 B TGS} [ 999 & e # ST Bdern foar of, 89 wR ol FRar
A AR 61| 596 a8 FAGT Bl 596 449§ FB ABU-ga off, a1 g1 gus
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IS 98 & IE 9a 1 T 71 39 9 B AR Sl ARIBI-HRH¢ A AR
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S e 14 Ud 15 ¥ R ardl &1 Seoid b a1 €, 9 91|l Bl &
¥ TG B B AFCT STadd IR q ISy Al daar miseRe 99W aRd 9g
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P ARBRT B GR& & TANH & oY, I JA o & wu F 79 &1 e
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G RGN AT Yigde RAMUET, @ <wrg a1 IfRer § $ig Swaferlt aafe
2, ¥ UgT &1 UM A1 S99 gCHl A1 S fUd aER Al

Y 3 AR 45 €, Sl 98 W &R & b Pel A1 A UpR A PIs Hewd
TET BT | 37751 Al STPI GG TS BT MUBR T | H HeF U A AT g | I8l giRioie?
agmiR oft 2 8, 981 gieie} faurge o 99 21 oy Irsat & o SereNr §1 U
A1 €, g1a e B urEdr A §, A6 BRA B U 9 g SR S Grdeite SuANT
& WM , 981 AT-S &7 R GERT B 51 A fierar 8, 98 99 o9 o &l S
FTPR T TP fHl UBR A b BT AT STH G187 ST BT Dls TITH R HIs.
BT, AT TE ARG DI AU H SR IR ST AURTE I, ISHBT &8 Bl Yrag= i
fépar SR |

T TR I T 3 H "SI Afddt & U= bl qr=adr & 91 & | uga
& fqwg # f 9gd IR I o g1 SHH W 21 gHHl 3R dRIGI ¥ R U,
al IRy SRRl BT FHIEE 8T SIYIT | SIN-

(1) IHAFHT afdd o1 ST wU 7 39 M & Sudyl & I ER # A
U $RA BT AfIBR &1

(2) SUYRT (1) & 3T IHITTN & HU § AT U AT DI FGA-31GHd Bl
TS ol BT @1 SfYeR B

Y I SIET W IR R 91 B8IN? AT SN By AT, ST Bl HET STRAT,
AN 39P1 o TS Fdperar € | SFawad YHg UaT g, Uar § A1ear g1 Perception
v g1 ® 5 g o 9gd <<t @it €

U fe e afivge @1, Swafel it aafed & wu § yHoOs SIRT &)+
& U O Uy iR Ut Afa # dor U exardent, < fafgd fed <Y, & A smded
T FHMI" U8l BT AT del o1, fUsel arel fadas # S o gem e, Sad
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"Peldey Pl IS BN, SIYH BT 3MMAGT BN 3R SIgH ARHe U9d & Il S
IR TReg 89 W AURT g8 off f5 whife, Sifa-ueara 8k I8 w9 &l g
IBT| 1 99 Fellol B 88 399 A Bl QAT| @ IRIB! A Sira-Usdld dI+ &I
PIS AIIIGAT 8l B | Beordex fhas faa & v, g AfT 9 <m, 3 g a9
87 2| df dolgex SrYfad ST, Sioffd, SMERAT anfe aif @ il & gHmoTes
o P Y AP BRI €, AT B9 W Helgex Bl 1 NP AR & w/Y
A 7, R TR U Holge” YAIVUA S, A IFH AR <9 H Argar e |
3R fopelt iR STy & JAoT U e ® aid HRa, dl S 1, B, Bk
T €, STPI Secidd AMT Y, SHGY &9 Heldex Dl 3dP oy 1ferdd fHar = |

W AT dTed DI G H, VAT 3Tde U qTetds & A1l A7 U sprar dverd
ERT a1 SO | PR IS BIeT dedl 8 AR ISPl Tiivie} &l Afcfhde a1y,
al SAd AT A7 AT A7 S GReTd Ifded dRd b v ur 8|

YA BT YA U - RTa ARRE, 3Mdad Bl 9RT 5 & I U BT YA
Ul Ufehar &1 SIgERTT a”A & g¥Er SR U Ured # SR Ul AT #, w9 9Ha &
Wi, ST fafed fdar Sy, W aafed & ol &1 Swafelft & wu 7 IuaRid &-d gy,
T JHIOYH SR AT | 399 0§ b S S99 B8l 8, ST M9 & YH0TIS
S9! e iR w99 99, fohd=T @9y SR & 941 918V, $9hT Sood 89
IaH B

S 9T (2) & ATAR WA Afdd BT fol | e SRSl § IULRT
(1) & ST SIRT YHUYS & AR SfvfoRad fham Sgem | it gHos S9a! i
T B, S AMMYR W IRGRT Rbre § STRT TG0 81 ST MR SHBT SHDI HI=IT

e Sroft | BEt B Rrea-Rrerd &1 smuR g9 & T8 |

AP 9T (3) DI SUYRT (1) & 3 ot =fed &1 SR ymo7 o e ued
BN AR AN G & Y F IqB Ugd Bl A=Aal Bl qgd 81| 399 AR
W 9gd AR A €, e § e B} AT Al

Syaferft afem, gow o1 & & wu # o foim # uRadw & fow wrew fopan
HRAET 7, a1 0T e 39 AR 99 fafeca e, a9 wafe 7 e
PRATg &, P (afbed srflerd a1 9 fafded SUeRT SaRT SIRT FH10T0S & A1y e
ARRERE Bl GARIfR Faroes & g U wwu #, Uil Af 7 ardes ek, o fafed
B Y| R afsiege, fafdear srefleres a1 e fafbar sfter] garT ST JHo10S
& Y AEGT DI Witd R R G YAUYS & G BT T 8 S W felw
# gRadT B IUGRE $RJ gY U0 URU 3R AT don U w9y & WidR, S fafgd
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B ORI e ]

AT ST, THTOTIS SIRT @R | SR 3ATST 98 §|O & AR A Al PRT IR 98 /O
3R &9 Sl &, o SAdT | &9 ARGl &1 ¥ R ISl 9% Yoy & A # F
3R Trem foha ST B a7 giAoTeR 91 8, O W SHBT gRIoTe] d & A= fHerh |
3O gaT W ¥, 3Afly SHH ®el IdT P MaIAG B el ©

g Afed O gRT 6 & SRfF THIOOH A1 SUYRT (2) & S gAIfard FH1oras
SR fhaT T €, ST YIS QiR U |fdd @ v | e 9t e e
TSt # ey AW # uRadT R &1l ¥heR BN PR 98 A uRacdd
BT AT, Yol B IR oA AR S B IR 8 11, IF HRU 3R I8 4
H gRads &)1 g, @ 39 A URdad B BT W Uy § 3R SHdl 39d!
HIRIAT e |

TEIcY, I8 U9 Scold 39 910 Bl W BT © fb SHD! TAOH F 3R IHD!
TgaE # fil UBR @1 Bis BiSATs T8l 81 PR 'F Ml @ ued, a1 IRT W
g SITe |

TRHR gRT HATHR] SURT - S # garan f 989 R I3t 9 39d fag
HANGR] AN I8 T8 8, 91 W §B URMG oG JT ieR Y &, ol
e Sueres wR S a9 1 3 It A B §{B Wil €, A § 3R S9d
MR R VAT TN fomar 2

B URT 8 (1) P JTAR WYIT WRHR SHATSHIT Gl B gl iR gHrdt
ARMERT ®1 FHAREd BT TAT FAS H I8 AT PR & [0 Had Isg |
3T IE S HH IS Bl 4G B, I T UHR Sl Il BT FHERE © | Ao
ARPBR BT 3T, 7% IR AT WBR, aF1 A &1 U BIc b1 e & &R
& il 3w B € f6 b WReR R iR B Sre a2 ey
WHR W M R B I¢dT | 99 3 SF IR & oy B

FAST 8(2) - "FHIT AR TH HANGRI IUR SN, S IHAFHT aafed &
AIHERT iR fedl & Wi &7 & forw o wRaR gR1 fRfad deammrar
WHHEl b ITDI UgH Bl bR I P (¢ fAfed {6y Se 7 et Ao
AT FHhd &, HITTHNT JISHNY g7 b & | S 1T 7 Pl AT 9978 3R
S GERT PIS Ao ARG IRAR B AT 8, 1 S99 ) S dfud T8t fhar
ST | S9HI 86 BN o 9 I9 AT & W A9 of Th | PR Bl b dl
AT BT A9 of I8 € 3R g WK B | BIg Ao 8, dl 98 I8 TR
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DI IS BT AW o BT EHIR BN I8 9gd W< | 399 HEl PIS I
& B AR

FATS 8(3) - AT AIBR HATHRT Tl AR HIRIHH JAR B, S SHAl
IS, AT T M dTel 9T IR-[AATHRY R " ARG, 397 AR & BRI
BT AN o P Y TP A B YR BT W9 Fel fhar e, I ot

I W g

FATS 8(4) - "AYFIT APR SHAH AGTAT BT ATITABABI Pl YT B &b
fT U Al & IGR, TRET 3R UAEN B e Il " Sl FRPBR Bl
A &, SRR # ot BRf, S @l Irerei &1 @ S e | S
BT 31 ¥ ovF e & 71/ ) o M & oy &k yata @t feen #
IR HEH dQM BT AR IISHT g1 BT U@e™ & |

FATS 8(5) - AT AIBR IHITeH T AT & FRBID IR AARSH fhardhardi
A URT o & AR BT HaET AR W&V B P U T U B

Y S8 9ade SR wReror @t UeR &1 urae ¥

SOP A1 B G AT UM - AT 3R 3= FAfdadt Bt areadr F Gefd 2

FArST (9) - "dIs AU, RIS, RTad sfdvia wedl, U= iR 31 Hafed Jaa
g, fog 59 a@ & Wifia 78 €, & ddy # et Swafehht @fea & g o
fawg 1 P 98 § gR19 P Iooid PR BT 2| S ABRAT H, THRE
#, e # IF fodl gER @t BIS fTawd T2 My |

FAST (10) - "UAD WA $H JWRA & IyGel B uTe GHARad dm
IR SwafelNt aafeal @1 Ut glaend Sudter &g, < fafgd & Sl

FArST (1) - "UAD RATAH, 39 AR & Iudelt & AfTHAT | Fefera Rl
I fues & fou Rrena et & w0 # ot afed o amffde s
SN BIS I B, T8l A AN B G 8, 981 3R e TSR @ B R
Rrrad gl @ 981 oo 9 U Rierd Faro sitrer frgad g, va
BT, S g RIGRAl & Ao T SN SR I A1 &g |

FArS 12(1) - "THAT ITeP DI IAP ACHUT F AT IAS FdHe Hed W A
Sugfelft 8 & R W Rarg, 0 9iad & f2d # He SIarery & e
¥, gug e fHa el orR fE 9o & IR # ugdd g € R ag
SWIfell ¥, ol SHP AT SS9 BR W 3T &l B Ahd &1 SH R0
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B ORI TEdld]

T B TSI, UTAH-UIYT BRAT 81 IS 3R SFR HIGI-Uar sd folv |em Fef
g, dI He™ [T SaRT 9 f6dl e H, arerE # Ao Bl Sfes o
1 waeE fear gl

o o

FATST 12(2) - "UAD SHAFHN e Pl -

(@) 9 Teell & &l Iud A a1 far @ fee ggd & dew faw axd
g, far &1 SR BRI Sl 98 o B, e R # ®, 89 uRdR
F At & Wy & I W A | BT AR BN

SHRI TIRUCHI SIVA: Sir, we know for what purpose it is.
MR. DEPUTY CHAIRMAN: Please listen to the hon. Minister's reply.
SHRI TIRUCHI SIVA: Sir, it is not a reply.

£ TR T TEA: R AU I R A T W, d1 39F foU g8 @
g 71 W), 984 AR ¥ U dA @ SR g2 7, sHiferg § 3 |9 W
T} BT § AR R A &1 UgdH} I B BIRRT G ST §, AU G of | . (FE)...

st e T (RATTe Uew): 89 Bf~dvs 81 Y, 319 3T AT B | ...(GEH)...
SHRI TIRUCHI SIVA: All the Members have read the Bill. ...(Interruptions)...

2} AR T TEAT : G AIH © b 99§ feces Sa@ g, df o wEd fF
MU A U BT @I, SAET F9l Ad BRI, SAIGT G AT Al | L (SIG). .

MR. DEPUTY CHAIRMAN: Please; you are a very senior Member.
...(Interruptions)...

SHRI TIRUCHI SIVA: All the Members have read the Bill. Then only, they have
participated in the debate. ...(Interruptions)...

2} TR T TMEAIT: IX, BF 3MMUDI IS B §, AMYb] T B &, 3MTh]
TEEM AN € 6 I8 [{d o # usl aed qWe § . (aum)...

1. &, HIE I A0HT g a2, «ifbT 3w et 1 2 &1 9y foor =1a
ufeu| ..(aemH)...

it SUFHIART : A ST HUAT ...(FGEH)... HAT ST, AT PUAT TRR DI AR TGDPY
AT AT B | . (TIET)...
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#t omaR TVe Tl 98 9 W 7 snuast sred et € SR e o faER
2 fPaT 8, P Sa # T W8T g1 Al Arl A Sl dlel §, SHel Sar i d

cull

FArST 2(2) "(@) VA TR A1 IS fHEN 9T A Uafid T IRA BT SMUDHR
%ﬁ"'ﬂ;

@M Ul qewell ®1 gagre 1 IR-AugeRT AT F [ITEAT BRA B
PR BRI "

B URAR il O/IT Y8 &, I8 B ST I81 Bl AR B8N, Ig W g
21 R oreary 6 # IwAfeR T afad ot fRien, MRS JRET 3R R - $9adT I
I AfPR Tl F TS IR H W UgHR HY I A

gRT 13. A RSN SART UG T AT A Afereh T AL
fBre 3R Biel, ARG 3R Iadre driba™t & for swaferft =fea o famr
o fave & g Ifdal & AT FHFAT & MYR TR AR STALT BRI |

gRT 14. "FfOd ARBR SHITeHT AAfGTAT 1 SHfadIars & Gax a1 iR IqH
HEAT PR b [T, BATITBRT ITBIH TAT BRIHH, b il gicre Hleor

TN WRIONTR T Aiv\r, IR &I

s9H S9h oI Repdt- ST & Y oraRen €, S9a! JISHIR o9 & W arawen
g, e HEAN TP} ID] WEGHE! g9 B e F W MG UEagE g1 DI
TR B SEE Jiagr 1 Al AfER T

3 sy 7, et =4 g8 |

gRT 16. (1) "Bl WRGR, U 39 MAFRH & T ye< oIfdaal &1 SuanT
PR AR AU Y BT P B b (AY ARIET §RT T SHATSTN @l T
URYg &1 ST B "

A 39 URYE &1 789 AT Ix 2 €, Rifd a¥ 2011 &I STHEI0HT & SR
TR gioied &I AT 4,87,000 & AR AT GRYG DI JHR-FTH 1R Vae H
S Urgg f6Y S k2 €, S99 |d UrEgHl B AU B &b Y 89 IHB! ABR
Ued BT | SRl dd ANl SR, YISl STRINT QT 31 fasdl SMRIT &1 Tl &, ol
Uelt B GAH BT ARWHR T FHF B BT BN 37 AMAFT B & & T I |
P F dE Sl AN TRy FawTerdr €, 98 Sfuel Wells Hefd WReR Bl dl = |
PR 98 WRJ &1 AN ¥, d1 98 30! WoAle MR ARGR Bl ol &, Fifd Ve
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B OTR TV TEdd]

CHT I PR Bl & BT 8, W I8l I8 W URYG B 3R 95 g &4
uRYg P APR < 32 €1 Gf 89 uRvg B PR T T §, AT Il RN
D FOT T gRYE E ST MER-AU= B8R | 39 uRug # 30 AR g iR
Y 30 9w AP 76 ASRI @1 iR I Td FRE-BIT ST e HRargd |

AT 8 H GRT 18 ¥ bx AN, AURTY S & (7 ARAT BT e € 1 I,
T 3R 4wy 3m €1 ...(@aaH)... Y| 37 X ATEeT A8 o ARSI VS Pl
fawy Sor iR S P8l fh sdd v 9 9 & 6 98M & 2 AT & |l &l
UIeT €| S’ S¥d! ol PR 8Y PET b XY & (Y 7 ATl A ABR 10 AT
T 20 A Tb DI ANl BT U@EH & | R, § ITP g1 d1edl 2, B I8 Aagerd
TGSl XU G URHST H TET 37l 81 I8 WA BSBIS 3R HM & WM W IRIAM
BN, I UPR BT €| BH S AR P qHS TS| A9 M TbR S A 39 fqwy
W WHSH Bl BN B &Y, TAR qblel, YU Aed Sl A AHS DI DI Bl ot |
I8 Bel fb 7 3R sexual abuse H SHF-STRAM BT ®ab © | I8 AHAC: BSOS
A AT AT 21 b A S AT JURTY BRI, I W9 AU GRIAT P 3 treat
fopT SIUN | 52 S99 gRT BT STANT BT BT ATBR 27| I§ dF hdol sexual abuse
& fog & |

Rt FfHfa @ S RIeTRe off, g9 S9 RwilRe & O 59 wWier fear g1
R AHT § R GHY % I 10-11 HEI 9@ ddi gs | Rl |y 3 S
gea v &, g I genal B 3o aftAfrd e @ wW fear ¥ SN g
fear o, eraciey Afddal & iy I aRYINT &xAr, 899 39 Uy & e,
eTIoieY. Afdaal b1 fafedr 191 &7 daver <.,

ot ST AT T3 S, S conclude BT
8t IR TS EANT: TY, 31 S7Ul I dEd o |

oY SuuTafer g T3 S, SMUe Bl Ao Wt B < €, 319 31T conclude
PINTT |

Y AR T T deicy, faedl Rrar S & W S-S Gened €, 9% W W
I a9 g1 S8 S 9 Sordl o

off Iumafer #9930 Sf, ST conclude BT

it R T eI : HEIqy, I8l ol faar-famel genm, Sw ome geia env €,
H B A9 A GERIT Pl ST BRI HRAT BT § b o1 §H | g1,
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Al R S T A Gl & gl Bl I FHId B BT A B | H

S B BEPR 39 Hed ¥ ded dRal g 6 g9 [dUwe b1 wika fear Sy

it SuwHfer AFHR AT S, S TMT ST R geId oA drEd ©

it IV T A HA AR, Aar 9ed |l €1 il 89 e 9@ A1, dR-
IR GAT 3R AT S IA AE I2 8, S99 an qHe W | R o emww o
TE W Igh! FHSH BT YA a1, T gware | o Udh Mg © fdh I8 Udh
U fawg 2, 9 ) |ed 9 999=Ia &1 39 vy W S e Ufasiiie s ga,
discrimination 37 ¥, ST AfIGRT ¥ dfd w@r &, S9a ff =g fiel, aAn 3w
IEdT B ST, U8l & W B9R SN a7 9 9, S 9l 39 919 &l JF1 3R
W HeT F U AErSt H 91 Hel | ARPR 9 (4l Bl Al B, 89 3Bl W@ Al
PRA & IR gde W B ©, g §B AFHI R 7 IS IR B § | H73l
HElqy, 99 fodt IS WX Q1 99 7 &, S0 IgAd ¥ U HRAT 9]l T8l ®, dand
H U BFT SR BT A1RY, AE ART MU SId €, 91t Iy S iy a | afy
UH e fHa1 T &, 397 PIs ga- g1 d1d el eNT| PR 30 sl _A &
3 Bl §R PR T 8, O a7 3R FWIE H Plg JHAN 78] 8l ST B 83
P 91 et 21 3N s fogdr of | 3R U Pded € fb oy frrmt & wary e ar
T STRATAT TT-3MTH qof TEF gl | T U oeg € ¥, 9 XA el ©, [/
Tt B, i oMU YA B, MU YA H A% & AT T B | 3BT AdAd MY
W A € f5 PE A PEl dHgl €, FeAT €1 PU IR A B S8 LA
e B fh el § s e ey 8RN, 99 dr diel dnm i) wed fh s sRm|
T YN 9§ AT T8l g

it SuFHIlY: T SN, gRIaTg |

#Y araR TVe e Aeiey, il ff gId oy €, IdT g s fhar ) 8
3R Al BT SR H IS TWIRAT A BT BT g b S GIal B FRE I a9
afdfeld &1 &1 1A Bl | R 98 @E @ g

MR. DEPUTY CHAIRMAN: | shall first put the amendment moved by Shri Tiruchi
Siva for reference of the Transgender Persons (Protection of Rights) Bill, 2019, as
passed by Lok Sabha, to a Select Committee of the Rajya Sabha, to vote.

The question is:

"That the Bill to provide for protection of rights of transgender persons and their
welfare and for matters connected therewith and incidental thereto, as passed by
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[Mr. Deputy Chairman]

Lok Sabha, be referred to a Select Committee of the Rajya Sabha, consisting of
the following Members:-

1. Shrimati Vandana Chavan
2. Prof. M.V. Rajeev Gowda
3. Dr. L. Hanumanthaiah

4. Prof. Manoj Kumar Jha
5. Shri Derek O'Brien

6.  Shri K.K. Ragesh

7. Shri Tiruchi Siva

8. Shrimati Wansuk Syiem
9. ShriVaiko

10.  Shri Binoy Viswam

with instructions to report by the last day of the first week of the next Session
of the Rajya Sabha".

SHRI TIRUCHI SIVA: Sir, before asking for a division, let me make a submission.
Let the Government be magnanimous. We have been requesting them. We are not
insisting that the Bill must be done away with. We thank the Government for having
brought a Bill, which is the need of the hour, but let it be a comprehensive one. There
is nothing wrong in a Bill being scrutinized again in a Select Committee. The Government
may have the numbers and they may vote me out, but if they oppose me, they would
be exposed. The community is waiting outside. | don't believe in all those things. Their
curse would have its say in the future. | want division, Sir. ...(Interruptions)... I am only
requesting, be magnanimous.

SHRI T.K.S. ELANGOVAN (Tamil Nadu): Sir, there is no politics here. This is only
about supporting a community. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Tiruchi Siva, do you want division?

SHRI TIRUCHI SIVA: Yes, Sir. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Division, please. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, let the Minister respond. If the Minister responds, there
would be no need for division. | expect him ...(Interruptions)... Please be magnanimous.
Two months is not an issue at all. Let the Bill be scrutinized. If he is not yielding, |

have no other go but to ask for division.

it AR TV ;. SUFHIART S, AT RO 98 © {6 ofR g fad wfE
HHST H TET T BIAT, A1 39 9ol B Jolde HAST § Yo wifev| Ig fod i
PHST H J BIBR AT Gl & | AR, | I8T B PIS A ABYT Sicell i Bl Ieelkg
HR 3Bl A1 fo 9 Riar S & gaRT AY ¢ Uigde WRER fdd B ST 3101 Sica!
St A walgafd & aIRd eRarar o1l # el Aedl g & a8 [qgge e sieell St
T B IR § 3R VYT Sicell S o AN I # ARl €1 # oy Hew Ig fded
PRAT BT § [d I 917 BY 39 [A8qd Bl Aolde HHS! H Ao & qold, 3
qIRS BRAT AT | F 9 &1 Bl Aelde HACT § A & [y WeAd el 8§, adiid
Ig oo €T HAS § 9 Bax o g@T ©, S IAD! AELIHAT A8l ©l W,
d =rear g 6 39 @ &1 oika a |

SHRI JAIRAM RAMESH (Karnataka): Sir, it is the same procedure.
...(Interruptions)... The Surrogacy Bill was sent to the Standing Committee, it was
passed by the Standing Committee, it came to the Rajya Sabha and the Government
moved the motion for sending it to a Select Committee. It is the same procedure that

needs to be adopted for this Bill too. ...(Interruptions)...
SHRI TIRUCHI SIVA: Sir, some magnanimity is expected from the Government.
MR. DEPUTY CHAIRMAN: Mr. Siva, are you pressing for division?

SHRI TIRUCHI SIVA: Yes, Sir. Since he is not yielding. ...(Interruptions)... | say

it again, you may oppose and defeat me, but you would get exposed.

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, the Minister ...(Interruptions)...

that is not the procedure. ...(Interruptions)... Let him explain.
MR. DEPUTY CHAIRMAN: Let the lobbies be cleared. ...(Interruptions)...

SHRI P. WILSON (Tamil Nadu): Kindly treat them as human beings.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: | shall now put the amendment moved by Shri Tiruchi
Siva for reference of the Transgender Persons (Protection of Rights) Bill, 2019, as
passed by Lok Sabha, to a Select Committee of the Rajya Sabha, to vote.

The question is:

"That the Bill to provide for protection of rights of transgender persons and their
welfare and for matters connected therewith and incidental thereto, as passed by Lok
Sabha, be referred to a Select Committee of the Rajya Sabha, consisting of the following
Members:—

1. Shrimati Vandana Chavan
2. Prof. M.V. Rajeev Gowda

Dr. L. Hanumanthaiah

3

4. Prof. Manoj Kumar Jha
5. Shri Derek O'Brien

6

Shri K.K. Ragesh
7. Shri Tiruchi Siva
8. Shrimati Wansuk Syiem
9. Shri Vaiko

10.  Shri Binoy Viswam

with instructions to report by the last day of the first week of the next Session
of the Rajya Sabha".

The House divided.
MR. DEPUTY CHAIRMAN:
Ayes : 5
Noes : 74
AYES - 55
Anand Sharma, Shri

Antony, Shri A.K.
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Bachchan, Shrimati Jaya
Bajwa, Shri Partap Singh
Banerjee, Shri Ritabrata
Bharathi, ShriR. S.
Bharti, Shrimati Misha
Bhattacharya, Shri P.
Bhunia, Shri Manas Ranjan
Biswas, Shri Abir Ranjan
Bora, Shri Ripun
Chandrashekhar, Shri G.C.
Chhetri, Shrimati Shanta
Elangovan, Shri T. K. S.
Fayaz, Mir Mohammad
Gowda, Prof. M. V. Rajeev
Gupta, Shri Narain Dass
Hanumanthaiah, Dr. L.
Haque, Shri Md. Nadimul
Hariprasad, Shri B. K.
Jha, Prof. Manoj Kumar
Kareem, Shri Elamaram
Ketkar, Shri Kumar

Khan, Shri Javed Ali
Khan, Shri Mohd. Ali
Mistry, Shri Madhusudan
Punia, Shri P. L.

Ragesh, Shri K. K.
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Ramesh, Shri Jairam
Rangarajan, Shri T. K.

Rao, Dr. K.V. P. Ramachandra
Rathwa, Shri Naranbhai J.
Ravi, Shri Vayalar

Ray, Shri Sukhendu Sekhar
Seetharama Lakshmi, Shrimati Thota
Selja, Kumari

Sen, Dr. Santanu
Shanmugam, Shri M.

Singh, Shri Akhilesh Prasad
Singh, Shri Digvijaya

Siva, Shri Tiruchi
Somaprasad, Shri K.

Soni, Shrimati Ambika
Syiem, Shrimati Wansuk
Tamta, Shri Pradeep
Thakur, Shrimati Viplove
Tlau, Shri Ronald Sapa
Vaiko, Shri

Verma, Shri Ravi Prakash
Verma, Shrimati Chhaya
Viswam, Shri Binoy

Wilson, Shri P.

Yadav, Ch. Sukhram Singh

Yadav, Prof. Ram Gopal
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Yajnik, Dr. Amee
NOES - 74
Acharya, Shri Prasanna
Agrawal, Dr. Anil
Akbar, Shri M. J.
Alphons, Shri K. J.
Baishya, Shri Birendra Prasad
Bajpai, Dr. Ashok
Chandrasegharan, Shri N.
Chowdary, Shri Y. S.
Dudi, Shri Ram Narain
Dungarpur, Shri Harshvardhan Singh
Ganguly, Shrimati Roopa
Gehlot, Shri Thaawarchand
Goel, Shri Vijay
Gokulakrishnan, Shri N.
Hembram, Shrimati Sarojini
Jain, Dr. Anil
Jaishankar, Shri S.
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash
Jha, Shri Prabhat
Judev, Shri Ranvijay Singh
Kardam, Shrimati Kanta
Lokhandwala, Shri Jugalsinh Mathurji

Mahatme, Dr. Vikas
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Malik, Shri Shwait
Mandaviya, Shri Mansukh
Manhas, Shri Shamsher Singh
Meena, Dr. Kirodi Lal
Mohammedjan, Shri A.
Mohapatra, Dr. Raghunath
Muraleedharan, Shri V.
Nadda, Shri Jagat Prakash
Nagar, Shri Surendra Singh
Nagvi, Shri Mukhtar Abbas
Navaneethakrishnan, Shri A.
Nirmala Sitharaman, Shrimati
Panchariya, Shri Narayan Lal
Pandey, Ms. Saroj

Patra, Dr. Sasmit

Perween, Shrimati Kahkashan
Prabhu, Shri Suresh
Pradhan, Shri Dharmendra
Puri, Shri Hardeep Singh
Rajbhar, Shri Sakaldeep

Ram Shakal, Shri

Rao, Shri G.V. L. Narasimha
Reddy, Shri V. Vijayasai
Rupala, Shri Parshottam
Sable, Shri Amar Shankar

Sahasrabuddhe, Dr. Vinay P.

Bills
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Selvaraj, Shri A. K.

Shekhar, Shri Neeraj

Shukla, Shri Shiv Pratap

Singh, Shri Ajay Pratap

Singh, Shri Gopal Narayan
Singh, Shri K. Bhabananda
Singh, Shri Ram Chandra Prasad
Sinha, Shri Rakesh

Sinha, Shri R.K.

Soni, Shri Kailash

Suresh Gopi, Shri

Tasa, Shri Kamakhya Prasad
Tendulkar, Shri Vinay Dinu
Thakur, Shri Ram Nath

Tomar, Shri Vijay Pal Singh
Trivedi, Dr. Sudhanshu
Tundiya, Mahant Shambhuprasadji
Uikey, Shrimati Sampatiya
Vadodia, Shri Lal Sinh
Vaishnaw, Shri Ashwini

Vats (Retd.), Lt. Gen. (Dr.) D.P.
Vemireddy, Shri Prabhakar Reddy
\erma, Shri Ramkumar

Yadav, Shri Harnath Singh
The motion was negatived.

MR. DEPUTY CHAIRMAN: Now, the question is:
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"That the Bill to provide for protection of rights of transgender persons and their
welfare and for matters connected therewith and incidental thereto, as passed by

Lok Sabha, be taken into consideration."”
The motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we shall take up the Clause-by-Clause
consideration of the Bill. In Clause 2, there are nine Amendments - Amendments (Nos.1
and 2) by Dr. T. Subbarami Reddy; Amendment (No.8) by Shri Tiruchi Siva; and
Amendments (Nos.18 to 23) by Prof. M.V. Rajeev Gowda.

Dr. T. Subbarami Reddy is not present. Mr. Tiruchi Siva, are you moving the

Amendment?
CLAUSE 2 - DEFINITIONS
SHRI TIRUCHI SIVA: Sir, | move:
(No.8) That at page 2, after line 7, the following be inserted, namely:-

"2(aa) "barrier" means any factor including attitudinal, psychological, cultural,
economic, institutional, political, religious, social or structural factors or
practices or stigma which hampers the full and effective participation, of

transgender persons in society:

2(ab) "discrimination” means any distinction, exclusion or restriction on the
basis of gender identity and expression which has the purpose or effect of
impairing or nullifying the recognition, enjoyment or exercise, on an equal
basis with others, of all rights and fundamental freedoms and includes all
forms of discrimination, including denial or termination of or unfair treatment
in providing reasonable accommodation, healthcare services, enjoyment or
use of facilities dedicated to the use of the general public such as public

toilets, etc."
The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: Prof. M.V. Rajeev Gowda, are you moving the

Amendments?
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PROF. M.V. RAJEEV GOWDA: Sir, the Minister said that he would put all these
clarifications in the rules, but the definitions need to be there in the actual Bill. For
example, he was clarifying that the term ‘abuse' is not defined. This is one of the
Amendments that | have brought, which actually clearly defines that. I move these
Amendments, and | urge the Government to support them. | move:

(No0.18) That at page 2, after line 1, the following be inserted namely:-

"(a) "abuse" includes verbal and physical, emotional, economic and sexual

abuse, either by omission or commission,-".
(No.19)  That at page 2, after line 7, the following be inserted namely:-

"(b) "barrier" means any factor including attitudinal, cultural, economic,
institutional, political, religious, social or structural factors which hampers
the full and effective participation of transgender person(s) in society;

(c) "discrimination" means any distinction, exclusion, disability, liability,
condition or restriction on the basis of gender identity and expression which
has the purpose or effect of impairing or nullifying the recognition, enjoyment
or exercise, on an equal basis with others, of all human rights and fundamental
freedom in the political, economic, social, cultural, civil or any other field and
includes all forms of discrimination, including denial of reasonable

accommodation;"

(No.20) That at page 2, line 16, after the word "law", the words "by choice, or
as per traditional and cultural practices within the transgender community"
be substituted.

(No.21) That at page 2, after line 16, the following be inserted namely:-

10 of 1994  "(d) "human rights" shall have the meaning assigned to it in clause (d)
of section 2 of the Protection of Human Rights Act, 1993".

(No.22) That at page 2, after line 34, the following be inserted namely:-

"(k) "reasonable accommodation” means an accommodation needed to
ensure transgender persons the enjoyment or exercise on an equal basis

with others, of all human rights and fundamental freedoms".
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"(1) "rehabilitation" refers to a process aimed at enabling transgender
persons to attain and maintain maximum independence, full physical,
sensory, intellectual, psychiatric, social and vocational ability, and inclusion
and participation in all aspects of life on a voluntary basis".

(No.23) That at page 2, lines 39 and 40, for the words "aravani and jogta", the
words "aravani, jogta, etc." be substituted.

The question was put and the motion was negatived.

Clause 2 was added to the Bill.
Clause 3 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 4, there is one Amendment (No.24) by
Prof. M.V. Rajeev Gowda. Are you moving the Amendment?

PROF. M.V. RAJEEV GOWDA: Sir, again, | want to clarify. They just say, 'it's male,
female or transgender'. There is a variation and these are self-identifications. So, it
should not be restrictive. That is the whole point.

MR. DEPUTY CHAIRMAN: Are you moving the Amendment?
CLAUSE 4 - RECOGNITION OF IDENTITY OF TRANSGENDER PERSON
PROF. M.V. RAJEEV GOWDA: Sir, | move:

(No.24)  That at page 3, line 22, after the words "to be recognized”, the words
"in the gender of their choice, including, but not limited to transgender, intersex, male,
female, etc." be inserted.

The question was put and the motion was negatived.
Clause 4 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 5, there are two Amendments; Amendment
(No. 3) by Dr. T. Subbarami Reddy, he is not present; Amendment (No. 9) by
Shri Tiruchi Siva.

CLAUSE 5 - APPLICATION FOR CERTIFICATE OF IDENTITY

SHRI TIRUCHI SIVA: Sir, | move:
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(No. 9) That at page 5, line 27, after the words "certificate of identity”, the words,
"as a man, or as a woman, or" be inserted:

The question was put and the motion was negatived.

Clause 5 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 6, there are two Amendments, Amendments
(Nos. 10 & 11) by Shri Tiruchi Siva.

CLAUSE 6 - ISSUE OF CERTIFICATE OF IDENTITY
SHRI TIRUCHI: Sir, | move:

(No.10) That at page 5, line 32, after the words "of identity", the words, "as man,

or as woman, or" be inserted:

(No.11) That at page 5, line 35, after the words "transgender person”, the words,

"either as man, woman or transgender," be inserted:
The question was put and the motion was negatived.

Clause 6 was added to the Bill.

Clause 7 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 8, there are four Amendments, Amendment
(No. 12) by Shri Tiruchi Siva and Amendments (Nos. 25 to 27) by Prof. M.V. Rajeev

Gowda. Prof. M. V. Rajeev Gowda is not moving his amendments.
CLAUSE 8 - OBLIGATION OF APPROPRIATE GOVERNMENT
SHRI TIRUCHI SIVA: Sir, | move:
(No.12) That at page 4, after line 19, the following be inserted, namely:

"8 (1) (a): The appropriate Government shall take steps to ensure the
removal of 'barriers' which hampers integration of transgender persons

into society."

The question was put and the motion was negatived.

Clause 8 was added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 9, there is one Amendment, Amendment
(No. 4) by Dr. T. Subbarami Reddy, he is not present.

Clause 9 was added to the Bill.
Clauses 10 & 11 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 12, there are three Amendments, Amendments
(Nos. 28 to 30) by Prof. M.V. Rajeev Gowda.

CLAUSE 12 - RIGHT OF RESIDENCE
PROF. M. V. RAJEEV GOWDA: Sir, | move:

Sir, these are crucial amendments. These will affect the ability of the child to stay
in the family home. The way the Bill is drafted, the children will be thrown out and that
is why | am urging the Government to be compassionate and accept these amendments.

(No.28)  That at page 4, lines 38 and 39, be deleted.
(No.29)  That at page 4, after line 45, the following be inserted namely:-

"(d) the right to inherit property as per existing laws on inheritance
and devolution of property",

(No.30)  That at page 5, lines 1 to 3, be deleted.

The question was put and the motion was negatived.

Clause 12 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 13, there are three Amendments, Amendment
(No. 5) by Dr. T. Subbarami Reddy, he is not present, Amendment (No. 13) by
Shri Tiruchi Siva.

SHRI TIRUCHI SIVA: Sir, the Minister needs to reply. He assures that they will
be given employment without any discrimination. But, it could be only words and not
on paper. That is why | said very clearly that it is a horizontal reservation, at least, give
a small percentage of reservation to them and enable them for employment as well as
education. Sir, this is my amendment, if that is accepted, it is fine, or, else I will move
the amendment.

2 AR T TR IR, I W H § Ugel (ST IR g@I g SR § I
R HRAT g fob Ml § wagr e’ GHI §H §9 91l Bl S [ |
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4.00 p.Mm.
SHRI TIRUCHI SIVA: Sir, | take his word. | am not moving my amendment.

MR. DEPUTY CHAIRMAN: There is one more Amendment, Amendment (No. 31)
by Prof. M. V. Rajeev Gowda.

PROF. M.V. RAJEEV GOWDA: Sir, | am not moving the Amendment.
CLAUSE 13— WAS ADDED TO THE BILL.

MR. DEPUTY CHAIRMAN: In Clause 14, there is one Amendment (No0.32) by
Prof. M.V. Rajeev Gowda. Are you moving it?

PROF. M.V. RAJEEV GOWDA: No, Sir.
CLAUSE 14 — WAS ADDED TO THE BILL.

MR. DEPUTY CHAIRMAN: in Clause 15, there are three Amendments, Amendment
(No.6) by Dr. T. Subbarami Reddy and Amendments (Nos. 33 and 34) by Prof. M.V.
Rajeev Gowda. Dr. T. Subbarami Reddy is not present. Prof. Gowda, are you moving

the Amendments?

PROF. M.V. RAJEEV GOWDA: Sir, this is to provide transgender people with
surgery, counselling, etc. They are extremely poor people and | am just suggesting that

these should be provided free of cost.
MR. DEPUTY CHAIRMAN: Are you moving the Amendments?
CLAUSE 15— HEALTHCARE FACILITIES
PROF. M.V. RAJEEV GOWDA: Sir, | move:

(No. 33) "That at page 5, line 18, after the words "hormonal therapy", the words

"free of cost", be inserted.

(No.34) "That at page 5, line 19, after the word "counselling", the words "free

of cost", be inserted.

The question was put and the motion was negatived.

Clause 15 was added to the Bill.
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MR. DEPUTY CHAIRMAN: Insertion of new Clause 15 A. There is one Amendment
(No. 35) by Prof. M.V. Rajeev Gowda. Are you moving it?

PROF. M.V. RAJEEV GOWDA: Sir, this again clarifies a range of welfare possibilities
that can be provided to them. If the Minister says, yes, we are going to take care of

these things, | won't move it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Are you moving the Amendment?

PROF. M.V. RAJEEV GOWDA: Yes, Sir. | am moving.

INSERTION OF NEW CLAUSE 15 A - ADEQUATE STANDARD OF

LIVINGAND LIVING CONDITIONS

PROF. M.V. RAJEEV GOWDA: Sir, | move:

(No. 35)

"That at page 5, after line 28, the following be inserted, namely:-

"16A The appropriate Government shall promulgate necessary schemes and

programmes to safeguard and promote rights of transgender persons to

adequate standard of living and living conditions to enable them to live

independently in society and all schemes in this regard shall provide:-

@)

(b)

©

(@)

O]

Safe and hygienic community centres with decent living conditions in
terms of nutritious food, sanitation health care and counselling;

Facilities for persons including gender non-conforming children who
have no families or have been abandoned, or are without shelter or
livelihood;

Access to safe drinking water and appropriate and accessible sanitation
facilities especially in urban slums and rural areas;

Pension to transgender persons subject to such income ceiling as may
be prescribed;

Unemployment allowance to unemployed transgender persons
registered with special employment exchange for more than two years
and who could not be placed in any gainful occupation™.

The question was put and the motion was negatived.
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MR. DEPUTY CHAIRMAN: In Clause 16, there are three Amendments, Amendment
(No. 7) by Dr. T. Subbarami Reddy and Amendments (Nos. 14 and 15) by Shri Tiruchi
Siva. Dr. T. Subbarami Reddy is not present. Shri Tiruchi Siva, are you moving the

Amendments?

SHRI TIRUCHI SIVA: Sir, it is about the National Council. | suggested for a
National Commission but the Minister has said that the Council has got the powers.
What we suggested and again | would like to urge, at least, you should say that the
Council will sit every quarter. Here, there is no specific mention as to when the Council
will sit. Since it is headed by a Union Minister, we cannot expect it to sit every now
and then. If the Minister assures that the Council will sit, at least, every quarter, they
could hear the grievances and address their problems.

o} < AL Bed F ST SIfT

st oaR T AT § usel fl F® gdr § SR R A FE w0 g F gF A
TEN & 3iexY Id! dob HA | Al Fm g9, O SEH I 989 & 3R d6d
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SHRI TIRUCHI SIVA: Okay.

MR. DEPUTY CHAIRMAN: Now, are you moving the Amendments?

SHRI TIRUCHI SIVA: No, Sir. | am not moving the Amendments.
Clause 16 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 17, there are two Amendments (Nos. 16 and
17) by Shri Tiruchi Siva. Are you moving the Amendments?

SHRI TIRUCHI SIVA: No, Sir. | am not moving the Amendments.
Clause 17 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 18, there is one Amendment (No0.36) by
Prof. M.V. Rajeev Gowda. Are you moving the Amendment?

PROF. M.V. RAJEEV GOWDA: Sir, these are not amendments for us, the Members.
These are for the transgender community. Please do give that assurance that you will
include these in the Rules. That is what we are asking. | am not moving the Amendment.
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Clause 18 was added to the Bill.
Clauses 19 to 21 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 22, there is one Amendment (No. 37) by
Prof. M.V. Rajeev Gowda. Are you moving the Amendment?

PROF. M.V. RAJEEV GOWDA: No, Sir.

Clause 22 was added to the Bill.
Clause 23 was added to the Bill.

CLAUSE 1, THE ENACTING FORMULAAND THE TITLE WERE
ADDED TO THE BILL.

# AR T TEA: HEIS, H WA PRI -

foo fadae &1 wiRa fear syl
The question was put and the Motion was adopted.
The Chit Funds (Amendment) Bill, 2019

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE; AND THE
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ANURAG
SINGH THAKUR): Sir, | move:

That the Bill further to amend the Chit Funds Act, 1982, as passed by Lok Sabha,
be taken into consideration.

Sir, the Chit Fund Act, 1982 was enacted to provide for regulation of chit funds
which have conventionally satisfied the financial needs of the low income households.
T W R AR & qod § g9 &y F I A Al A 59 R ARR
# 9 Ui 919 1982 H AT YAT I AT ol AP 96 o AT dF UHh 7 off
ST low income households & 31 B¢ AURT §, S9¢ U §9d H Hls HAIT Tl
o, oI A1eww & I facility it \& | gTifs B8 aR gRonm g8 W IEdl © fH
§B @ 9 unregulated deposit I1 Ponzi Schemes & ATY SiISdY a@d & | # Had
& &M H Ig A BEdl § (b e B registration & AW W WA & SR &I
# U 3faR €1 S regulated €, 981 TR deposits oy S € 3iR fae we subscription
based &, FSTHH THI-THT WX AMUHT T HEiRd ¢RI 87 X < Usdl # 3R fre
& HETH W Y SHGT U W of Fahd 21 Nine regulators & €8x fSTFaT regulation
el o, S% unregulated deposit % i1 ST e, Y Ponzi Scheme ®gd 91 IR,
99 olle |qT # Tal g3 99 §B At 7 g9 mix-up fHar, safow # g 919 d9w
& § AT e ol
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W, 399 I¢ gl a1 {6y Y, H S9F R H FAE aedl gl usd ar gad
key advisory group S¥RIT TRIT, dTfd SHH RIT-FIT AIMeT €9 AR, S Wad § a8
TR ST ¥ | Standing Committee on Finance & 9 UR 304 geid 3T, !
STHeRT 2547 Rare #§ € 18 &1 fi Action Taken Report @< & d1& # Standing
Committee on Finance = 9 &gT that the Government should review the existing legal
regulatory and institutional framework for chit fund and its efficacy, and suggest legal
and regulatory initiatives required for the orderly growth of the sector. 1§ # Key
Advisory Group 3R Standing Committee ¥ S9H Sl Wi recommendations & €, S&H
g=eM W% dR R I del, that it should include amendments with the objective of
reducing the regulatory or compliance burden of the chit fund industry on the one hand
and also protecting the interest of the subscribers of the chit funds. 395 s QI &
gl BT S @ T T

W, P HAPY IR 37U <3, A1 399 U8l Sl faf¥e oY, g8 individuals &
oI e o oy off, ol 9 o S0 far 1 iR v & foly ©: g vud
off, foTIPT TBTHY 18 TG BUY HY AT TAT| AT A fohar r, Hife 2001 9
9! inflation & W ol dRdy ST AT 3R 9 fREE ¥ g9 19 A1 9@ &=
AT ST foreman S AT AT §, SHD! BAIT Bl W 5 Ufaed F §@T B 7
uferera @ fean war, wife auf & Sadr HfeH ge1 &l a1l Compliance &1 ¥ Tgal
I oTST SITET 9 T <A1 T B | 39 Tl foe Madre™ & 98y b 9 @l SuRerd
el B o, 9 S9H I8 uraem faar 1 € f& video-conference & HeIH W MY 3y
e ddd ©| S video-conference ¥ eI, BRAF Bl RFHRI B8R & 31 a7 &
9% 98 S99 IR R 189 HRAIY, difh 399 URGIEAT 991 X8 dd 3R Sareaa!
4 97 81 9| 59 dRe ¥ Usd oo Al 5 e Be &1 9 TG 83l &, 59
g IGIENUT BH AP WA MU &, SHAMMY 9@ Bfd Bl g5 & oIy, 398 a1
M &1 gema |l fIm T, S 'Fraternity Funds' 3R 'Rotating Savings and Credit
Institutions' & | 31 3 T A Wt SHHI ST ST Fhal &1 39P T fSfass
% forg ugel ag gron oY dividend distribution RITGTAR Companies Act # f&am Siram
g, olfs 3@ ! share of discount HBT TR €, TP $H d YR GRUT & A1
ST B 9 <@ 9V 399 S U9 9o, S9el faaRa ey foar S

AR, THH Sl T < I $I ol A - chit amount, S|HI gross chit amount
& A1 Rer w3 f&ar /@1 g S price amount T, IH®I 1@ net chit amount &gT
T ¥ Y $HH ggd SaTel confusion REAT T, SWAY WA IR AP TR
Td user firendly S9T 11 2, complince &I & far T 3R 319 &9 SADI, S
Bl fdee €, S9d fodl § ofd) oy £

(ST, ST. ARV SAfeAT YI3+17 §Y)
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[Shri Anurag Singh Thakur]

g3 qui fqeqr € 1 5@ i Aeq H IS [ Wiy Al & f&al § o
g, OI8 b AT H AT WY AT 5T AT H AT oMY, of H S € el A g
g, s qof Wedfd & €1 SeeRY & fY 59 unregulatory deposit TR e @
TN A1, q9 & Ael H g9 0R qUl WEAld g+l & g9 gul favar § 6 g9 4
W Wl GHRIAG Fai eFfl IR J9d FalT 9, S BIc Fawe €, 9% f&d # &
9 [ B U PRI U | $R1 Teal o A, H MU qEID gAE ol g |

The question was proposed.

SHRI P. BHATTACHARYA (West Bengal): Mr. Vice-Chairman, Sir, | belong to
West Bengal and my State was severely affected by chit fund. | understand what the
hon. Minister has said that ponzi schemes and chit funds are not the same. | understand
these things but the poor people and the lower middle class people do not take chit
funds and ponzi schemes as separate. They think that both are same. My submission
would be like this. In my State, | have got the information and we had the experience
of seeing this thing and also in other States like Odisha, Maharashtra and Assam where
hundreds of thousands of people were severely affected. So many people had died.
Common people, those who are poorest of the poor, were cheated. They committed
suicide since they did not get the money. Sir, one of our friends went to the Supreme
Court. He filed a case. The Supreme Court ordered for investigation and, as a result,
investigation started. Still, it is going on. Some political people were arrested. | am not
abusing anybody but some political people were arrested. Some non-political people
were also arrested. It has been found very clearly that the ordinary people were cheated
like anything. Unfortunately, only the State Government wanted to give them some
amount but that was most insufficient, but the Government of India did not come out
with a single paisa to help these poor people. As a result, still, they are waiting without
knowing when they would be getting their money. That is the most unfortunate thing
that | have observed in my State and other States too.

Now, the question is this. In this Chit Fund (Amendment) Bill, the hon. Minister
has correctly said and | have no intention to say that he is not serious to settle this
issue but there is this para 4 in the Statement of Object and Reasons. It says: The Chit
Funds (Amendment) Bill, 2018 was introduced in Lok Sabha on 12th March, 2018. The
Bill was referred to the Department-Related Parliamentary Standing Committee on Finance
on 27th April, 2018 for examination and report." Then, what did the Committee say?
What had exactly the Committee said, that has not been mentioned here. We do not



Government [26 November, 2019] Bills 51

know what exactly the recommendation of the Committee was but here is a very
important line, and what is that! 'However, before the recommendations of the said
Committee could be examined, the term of the Sixteenth Lok Sabha came to an end and
the Bill was lapsed.' That is correct. So, it was not properly examined in Lok Sabha first
time when you brought it, and, in our House, in Rajya Sabha, you did not give us the
detailed Report of the Standing Committee. So, we did not have the opportunity to go
into the details and examine this matter very clearly. On the basis of that, I would
request the hon. Minister — | have no hesitation to say that you have good intentions
to bring this Bill — to make this thing clear. Can you not send it to a Select Committee
to make it clear? Things have to be clear. What exactly was being said by the Standing
Committee? Otherwise, | tell you, all the stakeholders would be deprived severely. Sir,
he has stated in paragraph 5 (b): 'to substitute the expressions "gross chit amount",
"share of discount" and "net chit amount" for the expressions "chit amount", "dividend"
and "prize amount” respectively in the Act..." What do they mean to say? It is hazy.
I am sure the Minister would agree with me. On all these things, | do not know what
the comments of the Committee were. When your intention is to protect stakeholders,
how they would get benefitted by this Act, | do not understand. So, my feeling is very
clear that unless and until it is cleared by the Government of India in regard to the
Amendment of the Chit Fund, the chit fund, as it is, we observe, and we have been
seeing, that is not a ponzi scheme. | understand that these are two different things. But,
these chit funds itself also cheated the common people, lower middle-class people and
poorest of the poor people. So, how will you protect them? This provision is absent
here. Suppose, as a subscriber, | deposit Rs. 50,000 to a chit fund. But if the chit fund,
on one fine morning, says, "We don't have the money and we cannot pay it to you,"
then, where would I go? There is no timeframe here as to when they will return it back.
I am sure of it that the people, those who will deposit their money, will be in a difficult
position. On the basis of that, my request is to kindly send it to a Select Committee
to clarify one, two, three, four, five, all these important things. And, after that, you bring
this Bill and, definitely, we will accept it. We have no hesitation to accept this thing
because we feel it very clearly that the people are to be protected, otherwise; the
common people, the ordinary people are going to suffer like anything. With all these
few words, | would like to conclude. Thank you very much.

JUFITEIE (ST. IRV SAfea): § A-=41T Fe & &< § 1 a1l g fo
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DR. NARENDRA JADHAV (Nominated): Mr. Vice-Chairman, Sir, I rise to support
the Bill subject to certain caveats. The current Chit Funds (Amendment) Bill, 2019 is
a welcome addition because it seeks to introduce some changes, which have been long

overdue.

In particular, 1 would like to highlight two provisions which are very welcome.
First is, periodically increasing the limits within the Act which is necessary to make the
chit fund less restrictive and rigid.

The second provision which is very welcome is the presence of subscribers at
the time of drawing the chits, is now allowed through video conferencing. This will
certainly make the process more convenient and accessible to subscribers.

Sir, at the same time, | have some reservations about some penalty provisions.
First, currently, the punishment for various contraventions, including non-registration
of Chit Funds with the State Government, is only up to two years of imprisonment and
five thousand rupees as fine. Getting sanction of the State Governments to operate
such a Fund is necessary because without the oversight, the likelihood of fraud is
extremely high. Escaping from such a critical contravention by payment of just five
thousand rupees, as a fine, is severely inadequate.

The second provision which | would like to recommend is that there is an
imperative need for a provision in the Bill for punishment and penalty for those
individuals and companies which operate with the fraudulent intention to dupe people
into believing that they are investing in the chit funds. Most of the pyramid schemes
which have been unearthed in the recent past were chit funds in the beginning, to lure
in the gullible investors and, later on, they become ponzi schemes.

With these caveats, | strongly support the Bill.

ST, AT I (STR USeN): SUGHT Helgd, 31Mu 91 e he (dee) fadas,
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SHRI MANISH GUPTA (West Bengal): Sir, | rise to support the Bill. At this
juncture, we must admit our inability to address the full complexities of the challenges
that face us. As a result, half-measured efforts are taken, existing laws are partially
amended periodically and we are not facing the actual ground situation or reality head
on. Piecemeal amendments to the existing law is a reactive approach. It is a kind of gut-
reaction to the situation which develops on the ground. So, legislation to tackle deep-
rooted problems need deeper study and should cover all transactions. Sir, we are
legislating for the future and to protect public interest. But we are not really focusing,
in this Bill, on rural credit. We all know that there is distress in the farm sector where
money-lenders are holding sway for centuries. There is no mention, in this legislation
or any other, to weed out money-lenders who lend money to the poor people at high
interest rates.

The big question here is: What is to be done about the past? As an Hon. Member
said, it is how we act to recover old dues and return dupad people's money. Chit funds
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are common in many States. We all know about the cases that occurred in the States
of Odisha, West Bengal, Gujarat and Delhi. There was a Pearl Chit Fund ghotala of
Rs.49,000 crore. A former constitutional functionary was the legal advisor of that group.
The other large ghotala was in Gujarat, by the Oscar Chit Fund. Sir, this is still hanging
fire as the investigation is not complete.

The reason for the spread of illegal chit fund companies in certain areas of the
country is also due to an ineffective regulatory system. So, there is also confusion with
regard to organized and unorganized chit funds. The organized sector should also be
included in this law and not left to be glossed over.

We are saying that this Bill secures the interests of the 'Foreman’, but, it is silent
on the security of the subscriber. This is a huge loophole. Section 16 of the Principal
Act seeks the presence of two subscribers which can be done through video-
conferencing. We all know that even today many rural areas don't have mobile or
internet facilities. The chit fund sector is largely 'unorganized'. You need to include this
in the Bill.

Under Section 85 of the Principal Act, this law will not be applicable to chit funds
or enterprises started before the enactment of the law. This should be effected
retrospectively. | request the Minister so that this issue is also included in the law.

Sir, my next point is about the SEBI and RBI. We have seen in the past, the
infirmities that are there in the work of the RBI as far as chit funds are concerned, is
so far as unsecured deposits are concerned. The RBI does not include 'Subscriptions
to chits'. SEBI rules do not specifically mention chit funds. These have been excluded.
I would like to draw the attention of the Hon. Minister as a case here to amend the
RBI Act and the SEBI Act. Sir, notably Section 87 and Section 88 of the 1982 Act refers
specifically to the role of the RBI. Also, Section 47 of the RBI Act empowers the RBI
to inspect chit books and records of any chit fund. SEBI, in the past, received many
complaints. These matters were also brought to the notice of the RBI, but because of
the infirmities in their area of operation, no action was taken. They have now been
activated. Sir, the Ministry of Corporate Affairs runs an investors' education programme
through their websites. The websites are there for collecting information on such funds
and the promotors. But, how many people in rural India can access websites. So, this
is a weakness which needs to be corrected. Also, the banning of Unregulated Deposit
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Bill provides an option to the Government for amending three laws, the Reserve Bank
of India Act, 1934; the SEBI Act, 1992 and the Multi-State Cooperative Societies Act,
2002. This shows the path forward. There are multiplicity of agencies that are operating
and they need to be empowered substantially and transparently so that they can tackle
this menace of chit funds.

The West Bengal State Assembly as far back as in 2003 passed a draft Bill for
controlling chit funds, but for almost 10-12 years they have been struggling with the
Government of India to get it passed, to get Presidential assent. Even in 2013 and 2014
several moves were made, but nothing fructified. Then, only in 2015, the Presidential
assent was obtained. So, there has been a delay in the interaction between the Centre
and the State. At the initiative of Ms. Mamata Banerjee, the Justice Shyamal Sen (Retd.)
Commission was set up and a Special Investigation Team constituted to arrest the
wrong-doers in certain chit fund scams. A sum of Rs. 500 crore was budgeted as a
corpus fund from which around Rs. 250 crores was paid to investors who had lost their

money.
[THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) in the Chair.]

This had to be stopped as the case was handed over to the CBI for investigation.
There is a case here, which | would request the Minister to look into. Sir, this is a
deep-rooted and wide-spread problem of people who have lost crores and crores of
rupees. The Central Government should consider coming forward with a budgetary
allocation and the Fifteenth Finance Commission can allocate additional resources to
the States for compensating duped investors.

The banking system in India is very poor and is not people friendly. So, the
banking system needs to be extended. For example, there are twelve bank branches per
one lakh adults in India. This needs to be improved. Otherwise, we will not be able to
wean away and protect the livelihood of those people who constitute mostly poor
people like pensioners, employees, workers, small businessmen, shopkeepers and farmers
where lives have been destroyed by rogue chit funds. That is why there is a need to
have a re-look at this entire matter. Insurance cover should be provided for the chit
funds. This should be made mandatory through a proper law. The proposed amendments
do not appear to be adequate to protect the less literate and less conscious investors.

Thank you.
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SHRI N. GOKULAKRISHNAN (Puducherry): Thank you Mr. Vice-Chairman, Sir,
for giving me this opportunity.

The Chit Funds (Amendment) Bill, 2019, is introduced to amend the Chit Funds
Act, 1982. It ensures transparency in chit fund schemes and aims to protect subscribers.
It will also facilitate the orderly growth of chit fund sector to remove bottlenecks and
enable greater financial access to people. The Bill was referred to the Standing Committee
on Finance and the Committee gave its recommendations. And, now, it is brought
before the House to give protection to money of economically weaker sections.

Sir, chit funds are popular among low-income families, as they offer both access
to funds and options to save. There is a dire need to protect investors' interest. Chit
funds play a crucial role in India's rural economy, providing people with easy access

to funds and wider investment opportunities.

In the recent past, we have come across several alleged frauds pertaining to chit
fund companies as they lured gullible investors to deposit money in their schemes in
lieu of abnormally high returns and subsequently closed their business without any
announcement, leaving behind the rural poor in lurch. Since 2016, the RBI has received
over 5,200 complaints related to chit fund scams.

Sir, injustice to customers is not only from the small-scale chit fund operators but
also from the organized financial institutions like chit fund companies and banks.
Therefore, both of them should not be treated at par in case of default or cheating.

This Bill also raised the monetary limits for chit funds by three times, thereby the
maximum amount of chit fund collected by an individual kept at Rs. 3 lakhs and by the
firms which have more than four partners is up to Rs. 18 lakhs. The individual operators
should not be subjected to undue regulations. Since most of them are housewives or
middle-class men, it may be difficult for them to maintain records as stipulated in the
Bill. Sir, better it may be exempted.

The Bill also raises the commission for the person, who is named as foreman to
manage the fund, to 7 per cent from the current 5 per cent. It also allows him a right
to lien against the credit balance from subscribers. The Bill further proposes to allow
the subscribers to join the process of drawing chits through video conferencing. This

is in line with the current digital age and, therefore, is welcome
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Hon. Minister of State for Finance had stated that there are more than 30,000
registered chit fund companies in the country. But, the unregularised chit funds would
be more than 100 times than this number and the money flow in this sector would,
certainly, be phenomenal. Perhaps, because of that, the Bill aims to bring more people
under the formal sector. This is a welcome decision. But, the Government should
consider that the small-scale operators are functioning under harsh economical
conditions. Therefore, care should be taken that they are not subjected to undue
harassment. Otherwise, they may quit business much to the hardship of the rural
people. As a result, this will only aggravate the unemployment problem, especially in
semi-urban and rural areas. The Government should come up with more stringent

provisions against big players who flyaway with hard-earned money of poor investors.

The poor people who invest in chit fund at a very low maturity amount of
Rs. 10,000 to Rs. 50,000 comprising a group of people is all manned by an individual.
This amount will be used by them at the time of emergency, say, health problems,
urgent family expenses, agricultural use, etc. For all these purposes, there is no present
system available with banks to help them on need-basis. That is why they turn to the
practice of saving their money through investment in chit funds in order to get a

minimum monthly dividend.

Sir, presently, the Government has increased GST on chit fund from 10 per cent
to 12 per cent. When we insist on savings, this will only add to the woes of the
subscribers. Paying 12 per cent GST is a huge burden on them and, ultimately, there
will not be any gain on their part thereby forcing them to close their chit fund business.
This goes against the spirit of encouraging savings. Therefore, | would request the
hon. Finance Minister to keep the GST for the large-scale operators at 12 per cent and
exempt the small-scale operators totally. When these amendments come into force, the
Government of Tamil Nadu has to issue notification with regard to prescription of
amount of chit.

With these, | support the Bill on behalf of my party. Thank you.
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5.00 p.m.
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DR. AMAR PATNAIK (Odisha): Sir, as | rise to speak about this topic, the first
thing that comes to my mind which | also heard from the hon. Members is that there
is this chit fund, then there is this 'ponzi schemes' and there are something called credit
cooperative societies. They perform almost similar functions, and, unfortunately, all
three are under different regulations, and there is one, which is not. There is no
regulation at all. That is the 'ponzi schemes." In the provision, in the original Chit Fund
Act, | find that Section 47 talks about RBI's powers and duties. Section 73 gives only
advisory role. | really don't understand why RBI should not exercise any kind of control
over these chit fund companies, particularly, in the light of what has happened in the
chit fund or in the NBFC sector as a whole. The word 'may"' is there in all the provisions.

In the entire provisions of Section 47 and Section 73, it is 'may". 'RBI may do'; 'RBI may
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do'. There is no compulsion for RBI to do even a sample check. In the cooperative
sector, there is similar provision. The credit cooperative sectors in many States also
have similar provision. | have a feeling that an integrated approach towards this
particular business has not been taken by Government and formation of a Committee
which is looking at this particular Act only in isolation is not going to help.

Sir, in the chit fund scams that one has talked about, two main issues were there.
One, lack of regulatory control; second, investors were gullible. You have to increase
— as Ravi Prakash Vermaji said — investors' knowledge. To protect the investors'
interest, the first thing is to increase their knowledge. Nowadays you are going out for
outreach of loan, loan. To distribute loans at the retail level, the banks are going for
an outreach. Similar kind of exercise to educate the investors about this thing is not
taking place. With the result, what is happening is that investors invest in this; they
don't ask anybody. But, finally, it is the State Government which is asked to settle this
crisis from out of Budget provisions which is from people, from the taxpayers' money
who were actually not involved in any way in this business. It is actually unfair. Now,
at the same time, in Section 8, which talks about capital adequacy of one lakh rupees,
| think, there is absolutely no application of mind here because the capital adequacy
norms have to be increased if you want to have some semblance of protection of
investors' interest. In Section 12, there is a provision for inspection, records. In Clause
24, the appointment of an Auditor has been left completely to the chit fund company.
There is absolutely no control over that. You just get certified financial statements from
the chit fund company itself and then carry on the business. We know how the
certificates are obtained. Talking about Clause 12, how do you regulate? We know of
several chit fund companies which have not given any intimation. By the time the
police have realized that they have come into play, they have already collected huge
amounts of money. It is not possible to inspect them. Unless there is an intimation
which is coming from people, you cannot find out if they have already started operating
and have started collecting money. So, | think all the changes that have come are
welcome, but | think they are very cosmetic. They have not got into the root of the
problem. The harmonization and consolidation of regulatory authorities regulating the
acceptance of defaulters from public, about which | have spoken, is most important.
There is no whistleblower mechanism prescribed. On increasing the insurance for the
deposits, the Standing Committee had said, "There should be provision for insurance
coverage for the subscribers the cost of which will be borne by the chit fund company.
This is a protective measure for the vast number of subscribers." The Committee,
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therefore, recommended that the provision may be brought in the Bill incorporating
relevance of insurance coverage for the chit subscribers. But we haven't really taken
care of this.

So, in essence, | would say that even if it is a credit plus savings scheme, the
first thing is, as some of the Members expressed, if you have to distinguish this from
a ponzi scheme, you should rename the Bill and try to bring in the regulation mechanism
much more stringently in which case the people who are actually going to get the
benefit will not be cheated in future. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much, Dr. Patnaik.
Shri Ram Nath Thakur.
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DR. BANDA PRAKASH (Telangana): Thank you, Mr. Vice-Chairman, Sir, for
giving me this opportunity to speak on this Bill. On behalf of our Party, Telangana
Rashtra Samithi, we wholeheartedly support this Bill. But there are some limitations in
the sections that they are amending. | wish to bring those sections, through you, to
the kind notice of the hon. Minister and this august House. One amendment is related
to Section 2(b). Earlier it was the Chit Funds Act. Now, they want to add here the words
"fraternity fund, Rotating Savings and Credit Institution”. That is there in Sections 11
and 2. If you take the experience of Telangana, so many poor people start savings
scheme within the locality, particularly in an area where there may not be any foreman,
that is, an elected body. They collect ¥ 100 every month. Whenever money is required,
they take the money by signing and providing one guarantor from among the members.
So, they take ¥ 30,000 or ¥ 40,000 and pay back the money in 30 or 40 instalments, as
the case may be, with one per cent interest. This is more useful where bankers are not
going to the common man and it is here that all these people take money this way only.
If we include Rotating Savings scheme into the Chit Funds Act, there will be a problem
of harassing the people under the Chit Funds Act. Nobody will pay commission of 5
per cent or 7 per cent; nobody will take money and everybody will work on honorarium
basis as elected President and Secretaries. Now, everybody works for two or three days
and protect the interest of all the members. Sometimes, it crosses one thousand
members. Therefore, whatever Sections are mentioned in the Bill should be clarified.
Another thing that | would like to bring to the notice of the august House is that earlier
the amount was ¥100. Already chit fund companies are running fifty lakh chits, that is,
every month draw is conducted for ¥ 50 lakhs and so on. It is a huge amount. At a
time, the number of chits in chit funds is not in one area only, but they are spread over
so many different areas. They have companies in fifty or sixty places in different parts
of the country. Once a small company, they are spread over entire country and have
started business in different areas such as insurance, finance, vehicle finance, etc.
There is no clarity in the Chit Funds Act as to what they have to do with the money
they have collected from the people. They can take away one instalment without
distributing to the members; all the chit fund companies take out one chit amount and
invest it in some other area of finance. Is there any provision like that in the Bill? It
is nowhere mentioned in the Chit Funds Act. But so many chit fund companies are

doing the same thing. We have no objection to increase in the commission of 5 per
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cent to 7 per cent, but | request that some clarification may be given on Rotating
Savings and Credit Institution in Sections 2 and 11.

SHRI K.K. RAGESH (Kerala): Sir, I don't think that cosmetic changes in the Act
in the form of some amendments can resolve the issue that needs to be addressed
today. Why am | saying so? It is because of a large number of chit fund scams that
are happening in our country. What are all the amendments? The Act specified various
names to refer to chit fund and two more names have been added and also certain terms
in the Act have been changed. For example, subscribers are allowed to be present
during the time of draw through video conferencing; foreman's commission has been
increased from 5 per cent to 7 per cent and the aggregate amount of the chit has also
been increased. These are all the amendments. We are doing some cosmetic changes
and saying that we are doing something big to address the real issue. Sir, if the
Government is serious, | am requesting the hon. Minister to ensure a deposit insurance
scheme to protect the subscribers, the customers. It should be made mandatory for all
the private companies. As we all know, three types of chit entities are there in our
country. One is basically run by various State Governments or maybe by some
cooperative institutions etc. The second one is the registered private chit companies.
And, the third one is unregulated chit entities mainly closed group associations. So far
as the registered private chit companies are concerned, | am asking the hon. Minister,
if a company is bankrupt and if it is filing for bankruptcy, what will happen to the
subscribers? Whether the RBI or the Government will pay back the subscription that
they had already deposited? There is no provision for protecting the subscribers. | am
requesting the Government to bring an amendment in the Act to ensure deposit
insurance for the subscribers of the chit fund. | think that is very important. Secondly,
what about online chits? Nowadays, online chits are very, very common and very, very
popular. They are allowed to conduct online auctions. Subscribers are allowed to pay
monthly dues online and they can receive thrice the amount online. There is no mention
of online chits. It is already there. You are talking about video conferencing but, at the
same time, there is no mention of online chits. That is also a very important issue.
Thirdly, non-transparency is also an issue. Non-transparency in regard to transaction
also has to be addressed. Yes, Sir, we had enacted a legislation to ban unregulated

deposit schemes.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much.
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SHRI K.K. RAGESH: One minute, Sir. Why are instances of chit fund scams
rising? We have witnessed Saradha Chit Fund Scam, Rose Valley Scam and even an
ex-Chief Minister of State, ex-Chief Minister's son and an ex-MP of a State are also
named in a chit fund scam. Sir, why big, big politicians are involved? Why are people
being subjected to such kind of frauds? The basic issue is the financial illiteracy. When
these companies are promising with huge returns on deposit, poor people become the
victims of such fraud. So, | think, it is extremely important to ensure financial literacy
and there should be a scheme on financial literacy also. Yes, of course, it is a popular
type of saving institution in our country. It provides access to poor people for savings.
Because of the limited access to banks, it is really very difficult for the poor people
to access the banks. Hence it is, of course, a very important instrument for economy.
That has to be protected. But, | am requesting the Government to bring out certain
amendments to enrich the Act.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Yes, you made your points.
SHRI K.K. RAGESH: Thank you, Sir.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much, Mr. Ragesh.
Now, Mr. Wilson.

SHRI P. WILSON: Thank you, Mr. Vice-Chairman, for allowing me to speak on this
Bill. The DMK party had suggested certain modifications in the Bill. The Bill does
cosmetic changes and is a window dressing, and does not address the real problems
in the chit fund transactions. The chit fund transactions, right from remote village to
heart of city, operates as a cash economy and is a parallel economy, which caters to
the need of the low income groups and poor people. The Bill is silent as to “who are
the regulators. Is it RBI, CBI, State Government or any other authority? While the
principal Act was enacted to regulate chit fund transactions, the Amendment Bill tries
to expand the scope of the Act by including fraternity fund, rotating savings and credit
institutions. Unfortunately, these new transactions are not defined in the Amendment
Bill leading to vagueness in the Bill. The Act indulges in substitutions of terms and
redefining 'chits’, but does not solve any substantial issues. Now, this Bill does not
have a provision for insurance coverage, no safety for the subscribers in case of scams,
leaving ultimately the subscribers in lurch. Hon. Finance Minister has to clarify the

discrepancies in the Bill. Take the case of Amendment of Section 13. If you compare
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the old Act and the proposed Amendment, there are discrepancies. Kindly see Section
13(i). The old Act says, "rupees twenty five thousand", whereas in your Amendment,
it says, "rupees one lakh". Which one is correct? Likewise, in Section 13(ii)(a), the old
Act mentions the amount as "rupees one lakh", whereas you have shown in your
Amendment as "rupees six lakhs". Which one is correct? Is the Amendment Bill wrong?
Have the drafters seen what the real Act is? Without noticing, they have introduced
this Amendment giving a wrong amount.

(MR. DEPUTY CHAIRMAN in the Chair)

I would want the hon. Finance Minister to clarify because he himself has enclosed
the Act along with this Bill. At page no. 7, | can see the amount that has been described
in 13(i) is "twenty five thousand rupees", whereas the Amendment says, "rupees one
lakh". Likewise, in 13(ii) also, as | pointed out, the old Act shows "rupees one lakh",
whereas the Amendment Bill says it is "rupees six lakhs". Therefore, there are a lot of
discrepancies. The hon. Minister has to clarify as to why there are discrepancies.
Thank you, Sir.

SHRIV. VIJAYASAI REDDY: Mr. Deputy Chairman, Sir, I thank you for giving me
an opportunity to speak on this very important Bill, which is another step in streamlining
the operations of the chit funds in India and protecting the interests of the investors,
mainly the economically weaker sections of the society.

Sir, in the recent past, your goodself might have seen the scam in Andhra Pradesh,
that is, Agri Gold scam. It had extended to the neighbouring States of Karnataka and
Tamil Nadu also. More than thirty-two lakhs of poor and middle-class people were
affected because of this scam and they have been duped by the chit fund company.
Therefore, | have a bigger reason to support this Bill while giving a few suggestions.

There are some of the positive aspects in this Bill. This Bill addresses not only
the need to reforms felt by the stakeholders, the Bill also tries to address the regulatory
burden and brings measures to protect the interests of the subscribers. The Amendments
have been proposed to facilitate orderly growth of the chit funds to remove the
bottlenecks and enable greater financial access to the financially weaker sections of the
society as per the Bill. The Bill substitutes the words ‘chit amount’, 'dividend’, 'prize
amount' and various definitions have been given. This makes it clearer for the people
to understand the chit fund schemes as well as it will be easier for the court to
prosecute the offenders. This Bill also enables greater control of the respective State
Governments on these funds.
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Sir, | have a few suggestions to be made to the hon. Minister. First, a system of
paying back the cheated depositors should be institutionalized. In fact, as | have told
just now, in the recent past, in the Agri Gold scam, where 32 lakh depositors have been
cheated, the Government of Andhra Pradesh and the hon. Chief Minister of Andhra
Pradesh, Jaganmohan Reddy garu, has given back the deposits from the State Exchequer
to the extent of Rs.10,000 for each of the depositors. Therefore, in case of cheating by
these companies, a mechanism can be worked out which can be institutionalized where
the depositors will not be put to loss. Sir, the chit funds are needed because of the
lack of financial inclusion of the rural and semi-urban people. Therefore, | support the
Bill. The Government should further take steps towards the financial inclusion of the
poor and those in need of emergency money. The last suggestion which | would like
to make in this regard is that the chit funds give both lending and saving facilities to
those under served by financial institutions. Therefore, | urge the Finance Ministry to
ensure that the financial institutions are accessible everywhere and for everyone.
Thank you very much.
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SHRI RITABRATA BANERJEE (West Bengal): Sir, 30,000-plus registered chit fund
companies are dealing in T 40,000 crores. Naturally, the enormity of the unregistered
chit fund industry is manifold as compared to the registered one. Sir, in our State, from
the late seventies, the chit funds were operating. The Sanchayita scam was the first
big scam that came up. In 2013, the present Bengal Government brought the Protection
of Interest of Depositors in Financial Establishment Act but the Central assent was not
given till 2015. The State Government also introduced a scheme for payment
compensation and created a corpus of ¥ 5,000 crores. Now, enforcement of a Commission
was also rendered. What are the safeguards available for investors? The Minister is
here. The insurance companies are not involved in the process. They could, at least,
safeguard the interest of depositors who are generally from the marginalised section.
The Union Government continues to remain in a state of denial over the fact that the
Indian economy has virtually entered into a state of recession. The Government, in two
instalments, has announced packages of T 2.15 lakh crore in the form of tax cuts and
benefits to the corporates. The huge Non-Performing Assets have piled up because of
large-scale defaults by big corporate houses. In last five years, NPAs have risen four-
fold, and, loans of, at least, ¥ 5.5 lakh crore have been written off since 2014. In this
scenario, people are forced to turn to small investment schemes.

I want to know from the Government as to whether the Government has considered
collating data of investors and companies. If so, what is the regulating oversight? The
data protection Bill, Sir, has still not been tabled in the Parliament. The question of
privacy and surveillance needs to be addressed by the Government.

Lastly, creation of awareness for promotion of financial literacy amongst small
investors regarding the pros and cons needs to be effectively implemented. Through
you, Sir, I will request the Government to look into this matter. Thank you.

SHRI NARAIN DASS GUPTA (NCT of Delhi): Sir, I thank you for giving me this
opportunity to speak on this Chit Funds (Amendment) Bill.
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Sir, -1 have risen to support this Bill with a few suggestions to the hon. Minister.
Sir, I would like to draw the attention of the hon. Minister to two technical amendments
which need to be incorporated immediately in this Bill.

Sir, sub-Section 2 of Section 1 of the Chit Funds Act, 1982 states that this Act
extends to the whole of India except the State of Jammu and Kashmir. | think, the words
"Jammu and Kashmir" need to be deleted from the original Act. This is first technical
amendment. Secondly, Sir, I would like to draw the attention of the hon. Minister to
Section 24 of the original Act of 1982 which mentions about the maintenance of
accounts and balance sheet, and, where they have given the reference that it should
be audited by the auditor who is eligible under the Companies Act, 1956. Sir, being the
Minister of State in the Ministry of Corporate Affairs, you are aware that now the
Companies Act, 1956 does not exist and as such it should be substituted by the
Companies Act, 2013. These are the two small amendments to be incorporated in the
original Act itself. Apart from this, | would also like to refer to two suggestions. Sir,
you have taken a decision to extend the aggregate chit fund from one lakh rupees to
three lakh rupees and six lakh rupees to eight lakh rupees. | agree with this. But my
suggestion is that it can be left to the discretion of the States because it differs from
State to State. You have said that you have increased it because of inflation that has
taken place over the years. While referring to it, you have increased the commission
from five per cent to seven per cent. | think that does not go with the inflation. If you
increase the aggregate amount here, it will automatically take care of the commission
of the foreman. If you think so, it can be restricted to five per cent.

Section 2(b) of the Act says that every one of them shall subscribe a certain sum
of money (or a certain quantity of grain instead). Why is it restricted to grains? 'Grain’
can be replaced with 'certain things in kind'. Why is it restricted only to grains? If you
are giving the benefit of subscription in kind, then it should be written here 'certain
things in kind'.

I would like to draw your attention to Section 24 where audit is prescribed. It is
all right because audit should be done. But as per the provision, it will certify the
financial statement. It is a technical subject and a number of compliances are required.
Even under the Income Tax Act, there are a number of provisions where separate audit
reports are required other than the report on the financial statement. My submission
is that here we can mention 'audit be done as per the Companies Act and as per the
prescribed format'. Rules will take care of that and that matter can be referred to the
Institute of Chartered Accountants. They may come out with a format of the audit,
especially for the chit funds. With these suggestions, Sir, | fully support the Bill. Thank
you very much, Sir.
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SHRI BINOY VISWAM (Kerala): Sir, I am sure the Government also will join me
in admitting that the economy of the country is in deep crisis. Five trillion dollar
economy of our dreams will not become a reality soon. Indian rural life is in great
despair. In that situation, chit funds are coming to the poor people with a lot of
promises. What has happened, Sir? All over the country, we can see chit funds have
become cheat funds. They cheat the people. They loot the people. How do they do
it? Saradha Chit Funds cheated ¥ 25,000 crore from 1.7 million people. Rose Valley
plundered 317,520 crore from five million people. Another name is Agri Gold. Nobody
knows how many people they have cheated and how many crores they have plundered.
The list is so big. | want to read all the names here. All the chit funds are hiding
somebody, who are big people of the Government or have political life behind them.
Without them, no chit fund can plunder the people. Only with the political support of
the big people at the helm of affairs, this has happened. The interest of the poor people
has to be protected. But it cannot be done by this kind of cosmetic amendments. The
amendments are brought here only for the sake of bringing them. Some names have
been changed. Some per cent of commission has been increased. But with that, what
can we save? The interest of the poor people cannot be saved by this. Chit funds have
to be regulated in the most effective manner for which the Government has to be ready
politically and administratively also. The banking system is in a very poor shape. Day
by day, banks are closing down rural branches. Coming together of banks has helped
whom? Only the rich. The poor are the sufferers. Once upon a time, they looked up
to chit funds with great hope that chit funds were for them only. When rich players
came to the field, even chit funds became a rescue for the big people and the poor
became only a prey to be plundered and looted. That is what is happening here. In this
situation, we need basic changes. A small thing but a good thing is that the depositors'
savings have to be insured by the Government. In this Bill also, that part is silent. It
is a very important part but the Government wants to keep mum on that part. | request
the Minister to take it seriously and make a provision to see that the money of the poor
men is insured by the Government itself. By RBI or SEBI or by some kind of strong
Acts, it can be secured. Otherwise, what you are saying here will bring no results. The
poor will remain poor. Their money will be taken away by the rich. | am sure that big
people and their political parties are the criminals behind this play. With these words,
I conclude.
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AN ¥ UES H 3UF AEHH W I§ W HRAT A b AT W AiQl St & Aged
DI IE WHR ol ddeeiial & 3R I8 financial matters & gy foha- dde=eia
Tl TU & PBRIST AN, ST SO BICI-BIET AT 991 999 b O Jb 7 3o U
feuifie @=a 9, 9 financial institutions, @1 9 ufsd® 8f, UIde & AT 9 non-banking
finance W WA &I, 79 I fSulfoied @1 end use IR @M & AIH A UOR
SAE WR SRS T B Sl RIS BT o, S WR RIS AMS o Feb | Ih U
o1 Ay I8 Bar o {6 BB BIRFR &N, S @M al fel 3R SR 4 ofd 9, aifd
AP end use ST EFT AIBT T, 98 9 HXb SADB el IR Hae=l H invest B
d 91 J I IR P investment FT IR 9, Ffed F I8 Y P ITF T F illegal
transactions &g 7|

ST f6 WY qd gaarell 7 gqrn € & financial matters & sfER, @R 98 fe
B Bl, dled] ThIFT 8 AT AT WHIRT Bl, Sh HIEGH I RIS AN BT S IAT
3R 39 WE ¥ dELaRIel TUI & TARSE & ShofaRM Tl 89 |dd oy wer
5 S Bt god 8, ITH A 59 TRe ¥ &I SMd €1 9, SHHI Udh & HROT AT
5 <o @ dfp aven & ddy 7 Rigia O a7 § P S99 SAR) g9dl $I Uicdred
e, BICl-BIe! g9dl & oY §& # @[ 8 iR S9 w@rdl 9 9 Afdv QR 8, wRg
T Ig ' & dfedd daey § W d6 @i Y iR uigde dae] # 1 §F gy,
dfp b7 Taex F BT AT HA a7 Afed, sde BT dlell Afdd I
FIfad el Blar of | faRly S 9, Wl gRars don dHi-ereT gRars # 8t a9d
B dTel AN Bl 9gd AR YAAIWT ahy S9! g9di Bl irregular method & collect
HR o Srar of| SEE g9 & fg A R A6 S A o €1 98 el b
<9 & foIg financial inlusion 3fR financial literacy §¢, <1 & il &I dfdT casen
BT S Bl SR dbl § S Yhrecd 8| Heled, H A1Uh HEAH | I A b
1 <o # a¥ 2014 T& 12 BRIS ABS<H Wiel Y 8l AR PRIS-PRIS RIAl B
dfepT e  gX HR feA1 WA Bl Sl R18d oF b AU 36 BRIs W W AfED
AN & BT Wiel Y| S fHIS< Wiel ¢ dl 98 AR a1 331 fr I97eh U
I 7€ B, OIRT 9 & SIS 9 banking industry B &AM BN, 9 B9
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[$7 IFGAR )

FPIITH AT B2 oAb BRI PRIS BUY B AfGTS I dbi H S°1 g | 9
TWE 9 IR B f3uifsred o ed firefl, = v+t gad &1 w1 fehar sik dfe
Al § S9 gOveHe @I 9 gs dl, SAd g U fyem, advances W gl
-89 3ThIS—< & JEH W SHd! Uicde fhar TaT| sa-1 &1 T2 9N 579+ advances
o, BTSRRI SIS I Sl i AM 71 PR &, SAP! Wel STE Id 7 Ib
St 9 H g AT R A1 SFET URT BT SAF, WIS B DI AT BRA
unregulated deposits & oI & 99T 3R # &g & Insolvency and Bankruptcy Act
BT TN HE RBR B AdaTefierdT & Udhe o)al 8| I8 dfaeHe g fo o ff qw
P B AveH H q9d A1 §, SAD! JRe el | I Bl AgeToR W Y 3MTS
e ®e & IR A BAR Ud garell 3R AR Aiel § gdrn € e fed ave 9
St @ o <& 2| s Tt @ At 9 o9 gdcer fRar S € 8k SHd o
PR, SID! MG HHS Bl 8ol HR foral Sl T

Y 1982 H dAHICI TRGR &I TIN o & I8 fue s yae & #Aregd 4 W
ST B gadad, f5Fd close relationsgld €1 fie ws &1 T& criteria, concept I&
glal © f& ®ic g9dddi, close relations & &N, @& @1 & 3f&X I7UAT share
subscription @A Y SHcol dXAl, d IMUW H IMUH norms IF I, IH BA FET
& U H B, A F wY H BT A U S9DI dividend i SIAT o1, IHS Y
H ST need ©, ST AN BT MARIDA_ DI Y B Y no profit, no loss & IATER
R I B T gic R 3fd # e U1 g9ar on, S9! gic forar Sar orl Aevg
Jg o1, offhT g & 9 aR® & fraud e e iR dfed & 99 9 I7 =g ST
ASIsi & AR W gl ay 1982 & 3R Ude 91, Wi WHI & AR Sl Yae
& UEgE ¥, 9 UNRTE T8 gYl 9 fofw a¥ 2011 # Key Advisory Group @1 &l
q gaatid fdar, @t R omfl, SUF a9 S9@ RmIRE @ d@d g0 gR-8R
TFSIRIRRT gY 31 1691 ol W4T & SR 39 41 3l a¥ 2018 H ol AT H URd
fram T, <ife RRET AT & TaRT @ Sid & folw IHa! 4T &Rd gU HHT
BT AN AT Bl B LfST HHel 7 oI ¥ Rpdesa ey, S9a7 include o
BY, J7: S WX I HHS & 7 I I9 U examination 31T | S €1 1691 |
[T & 3fd H SHB! UK (AT ST A1, Al AT BT HRiGIe G981 T3 3R 98
foe urg 1 g3l g $9P Ude & i} UIfdSiE H SRfeHc dRd g dld |l
o™ fear &R wsw v # uiRd wRe & fow uRga e g1 L @w @) Ed.

3t IFFAR AT W, i FHT T

st SuRumfer 8 A9 81 v &, Ul & o=y gadr Wi 91§
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# IFHAR TEE Y (BT qHY 2
ot Iuwwmafr: A RE W AR

2 IMHFAR FAT I AU FHI FH B | 3 ARE H I8 HeAl AR (B AT
a1 T &9Ss a1 gAY Key Advisory Group iR fafé=1 &w#achsr @t
recommendations ®I 3T ARE A <@ AT 21 3AG 3eX S A # spfsde fay
MY E, S PSS B RHAST B Uifvifed ofd gY SR Jaifel 2 & 3ieR 9gd AR
Tl ¥ fe, e e iR g IWH USIHe $9¢ dRd 8U fraternity fund and rotating
savings @I S SISl T ¥ ¥ RepASe H¥cie @l €1 33 aRE el 2 & A1y
gross chit amount, share of discount & net chit amount in place of chit amount,
dividend 3fiR prize amount T TRIT &, ST 9 A W BB P Tel T A, IABI
Al OIfas g9+ a1 1 81 SRR Felst 13 @I <, a1 8ART individuals ®1 ST AT
off, 98 T& ag ol 3R 2001 @1 AEIS & Aibs & gSad DI o@d g IGH UIfASH
far T/r &, S justified § iR suitable ¥t €1 99 U& o@ 30 A 9 @ 30
foar T B BRI S 9R AR 9 IfYE €, S9d U 3HH 6 R BT S8 18
A BT Wfaee fear T 21 g aRE 9 ugd I€ BT o7 fh o9 Y fue we arat
PI et A1 e B BT A1 S Mdbadr o, SHH 31 Afdddl o SuRerfa g srfart
o Ik SURYT &l 89 W | Ag BIAT AT fh 1 needful @fdet, ST needy &, S
1 8T e o711 9 APEIRE BicAs &I a@d gy S Wifdwe f&ar 1 & &
AfsaA SR & garT @ IT@! IuRART gt EF ok arg # S9! fieew # verify
H} foram e, g ot s9d fear T €1 s dRE 9 S & e, S foreman
U & ®Y H B HIAT AT, Ao SUH! R H interested &I BIAT AT| SHBI
HEGTOR X 8T 5% W 7% b SHBI $HIS fbal wAT| H wESl g b qR fde
Bl IERET P I 9, 9 I’ TN BT A B (9T P "l a’
98 TART U Bl, IUHT FTT IR gU SAPl $UP ¥ include 3 fHam
gl

R, # wwerar § 6 g9d arq ®1 Wed I SHel wedld ¥ U bR S VEl
21 3 O IR 7 P oM ardl g H e Be & AW W S SRl s gialaRid
B off, S W P R 3R S @fdddt $1 gd frerh | 3udT 9gd- 9gd gaTs |

SHRI G.C. CHANDRASHEKHAR (Karnataka): Thank you, Mr. Deputy Chairman,
Sir, for giving me an opportunity to speak on the Bill. Sir, chit funds started more than
200 years back, and some of the Chit Funds became Banks, and became part of people's
life for their small savings for education, marriages, medical services, purchasing
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properties and immediate emergency needs. For all these reasons, Chit Fund business
has grown in a big way. As per media reports, the total size of unregistered chit funds
is almost ¥ 30 lakh crore which is one year GDP of the country.

Sir, the amount lost in the chit fund scam is not small but it is ¥ 3 lakh crore of
the poor people. Even after so many scams and money lost by people; still people are
attracted towards Chit Funds due to high return to people, people can withdraw money
easily, whenever they want; banking infrastructure still very poor in villages so they
find an easy way of saving their hard-earned money; low interest rates given by banks
and less documentation required.

Sir, recently the HDFC bank started mentioning in the customer's pass book that
they will cover only ¥ 1 lakh insurance, due to this, people became panicky all over
the country. If I deposit ¥ 10 lakhs, and something goes wrong in the bank, then, I will
be getting only ¥ 1 lakh, and | will not get another ¥ 9 lakhs. This has become very
viral. Due to this, people are losing faith in the Banking System. Also, the Government
is not allowing to keep the money at their houses, which indirectly attracting towards
Chit Funds.

Sir, 1 would like to bring to your kind notice some of the big scams. Six crore
families are cheated by PACL scam of Rs. 50,000 crores. All the affected families are
on the road today. There are some more scams like the Saradha Chit Fund Scam
estimated around ¥ 21,000 crores and Sahara Chit Fund Scam is of worth ¥ 15,000
crores. Many of these companies get registered, collect the money from the people and
runaway by closing the business. Around 15 crore people are affected by Chit Fund

Scams.

Recently, in Bengaluru, there are 193 registered chit fund operations under the
Chit Funds Act 1982, with a turnover of about ¥ 4,000 crore per annum. The number
of unregistered chit fund companies in Bengaluru is around 2,000 with about ¥ 45,000-
50,000 crores as annual turnover. Recently, the country has witnessed the IMA scam
in Bengaluru, which has cheated more than 40,000 lower income families, which is
estimated around ¥ 10,000 crore. Along with this, some of the major Ponzi schemes
include the Rose Valley Ponzi scheme, T 15,000 crores; Basil International, ¥ 3,500

crores; Seashore Group of chit scam, ¥ 850 crores. Sir, India has around 15,000 chit fund
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companies. Over 80 per cent are family-owned chit fund companies. Ninety per cent of
the family-owned chit funds have repeat customers. Sixty per cent of the customers are
from rural India. Out of 15,000 chit fund companies, less than one per cent runs it as
professional business unit, while the rest work as unorganized setup. Recently, the
Parliamentary Standing Committee on Finance had suggested the Government to introduce
insurance coverage for safety and security of the money of the subscribers. But there
is no such clause in this Bill. It should be included. In the recent days, the people are
losing trust on the banking system due to scams, mismanagement and high NPAs.
Hence, it is becoming very difficult for the people to avoid investing in chit funds. All
the investors should be insured. The majority of the people, who invest in chit funds,
are poor people, who invest their money for emergency purposes. Therefore, | strongly
propose to take stringent action against defaulters, with a merciless law to prevent such

frauds.

SPECIAL MENTIONS

MR. DEPUTY CHAIRMAN: Hon. Members, the discussion on the Chit Funds

(Amendment) Bill, 2019, will continue further. Now, the Special Mentions.

MR. DEPUTY CHAIRMAN: Shri Kailash Soni; not present. Ch. Sukhram Singh

Yadav; not present. Shrimati Chhaya Verma.

Demand for release of extra funds for Naljal Yojana in naxal-affected

areas in Chhattisgarh

Sfrelt BT g8t (SIRTTE): HeIey, BRINTTE I & Tadd gfad el #§ erotel
AT & Ted SEEe] I A b AT F S AR PIAT Al § | Gfh Tael
&3l H g9Ec kel 8 & HRUT AN 31 SMT 8, <ifdh WRd WRBR & MLegar
FfaRed A a8a 81 & S 8, 39 AT b dgd adiferd "Fefolel Ao T &l
BT 9IS BT &1 IR H 59 &5 & SR IS A oAl oAl &1 ST Bt
FH IUALIT & HROT Tadel JHIfAT SNfeardt &5f & @Rl &I IARTF Head H STt

BT TASTH HRAT Tsdl 8, T S9! foqaat garfaa gt 21

Hed & AIH | AR A © {F T gHiiad el 9%, dISTQR, Sddarst, o,

RISeINE, AERTE, ddlal, JeRMYR, 9N, TRAES, BihR, DIVSHG H "<eloid
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[t BT 991

ST & T8 B B Bl A 9 I o d Ml B RiYUd #Rd gy 9¢ ar
B ASHN & TBd ORI B Bg AT SMMaId & SIRI FRA Bl PE Y,
PRICICE

Demand to provide compensation to the poor families of the victims of Dengue

e} @R RiE Ied (SR Ua): 78ied, 39 99y 8% a¥ &l Hild HeH el
& ST BT UDIU I b Py gou H Bl g1 2| IS I SR U F Al BEYR
TR Td I8, GAeQR, d@TS o 7l # Hell g &1 39 I o ga+1 fdasrat
wY gRU PR o & 6 ISEl AN /e Bl & WA H T b § AR Hbe!
AT A= STTET # SIUAT SelTS BRT X2 8| WK SaRT AR dlell $I AT Bl el
AMbe Tet fwar S & 7

AEFHe ST # S F g & g waw dwwEE € dfeT o a3 F e
TSl BT d89 TR dadbT T8 B Urdl SR IRGRT 3l # TRid & Ui SqRiear
F HRU TR TgHT 39 IR A ST&T JIad BT €1 T8 FRO § 5 39 fER
A BN grell Jiah o W # REE B d1ee Sael 8l 81 b afgd T SRGRI
B 39 dMRT R B UM F AU Sl U HRAT 918G, I8 @RI R T8l [axTg
< R8T &1 T8 BRI & b STR U9 & PR qvsd H S & UbIU I T A&l
# SR guid €1 AR Wi Hexd RiE b1 QRa1 Td o= Widl HEAgR, dicar S
TR, R, o SR gt et § et @ S 9edt o @ 2

HeT & HIEgH W A AN E 6 AR S dERT W TRIT gRAR $ ded Bl
A W SfYE e o @I A g9, O W9 gRaR & HES; Ge B g9
IR ¥ gz A B B e ad IMMYH wU W WRUTS 8 Fdh, GG |

Demand to ban the use of antibiotics in the cultivation of vegetables and fruits

MRt BT HEH (ST U FEIGY, H I AR & A5 H Ig 919 AT

arE! g o faeell § IHAT & (R JAT ATAURT &b (AT P Ho [HAM] GaRT GA|
H FUR HISAH $ dR T Sl B JHERT # ST 814 dTlell gargat &l TN fha
ST }ET B fhad Wi iR Sorsfe & e a1 fBsard axd 81 5d@0

AR b WRYY R HKP R USdl § AR IHI AT URRIED &HA THIGT Bl
g1 39 UCHIIfe® gargdl & swMTe A UMl iR S 9 Ugfid gl €1 9 39 garsgdl
&1 fosda wall, aferll ok g @ B9 W F=d €| R & gaR 98 "a
W & foy 98d seR® © 3R 89 dRl @1 I UfRIgE &wdr gIfad 81 &l
e |
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6.00 p.m.

A A AR ¥ 9 2 6 fHam gart 9 dCamifed sarsal &1 diel, wal,

Jfesrat qem a9 B BEAl IR ST R U UG T 91ey, g |

Demand to increase the capacity of dams in Uttar Pradesh

2 faeR gae et (SR Uew): HEiey, [ Ul W9 G | 59 9 A B9 |99
Fefl-aifa arfeds &1 a¥ 1999 # WY I & TATARVT FHRIGH | 2000 A RET
denfe! 7 98 IAE] &I T GO g GHARN H F TUh U bI HHT Bl Idqrdr o,
Sl geaavs 3/ gRaref 8 @ gl

IR U H 98 diY &, R ool dacravs &F H 34 919 g, W daawrs
& TG 20 A 3MW 91Y Y& TS €| qRA b A 7 WY afell bl e 9 e
U AR R UTAT | He US®l & aci@vus & § 50 qiY, BiCk-Asel R S uRASHY
g, W ST W HW e & IIHY Ur TE WY U | SR HRFd U9 Riee g
DI AR ¢ |

& PR T fb AR Pg a6 ¥ JeaEvs @ o gue 7 7, e ol 99
afftres guTfad g, foraer uRome I8 g3 € 6 39 &5 & Al e U @R
gb &1 39 &F H gg AR AN, e 8 Wa § e 99 g

gia1 el & IAEl, IRIARYR, 7S, el Rfel & dxas, AsF1al ay, 3,
Aee, fomae Rrer # IRT @ ar afg & 99 A3 B O g9 21 S a9
- ¥, 9, 99, AeIfel 9 Traed @ gR1Y Rige gat €1 U BTed # geears
d 99 Ul w9 T BN @ gl

3. WET &b W W W AN 2 [ dw WHR geaddvs & [bami & el
®I I gY UF & UTPiad Aial Aied digl § Sidl wR14 &Fal gHARad s g a4
IS HEH et IV, T gaa@re &I ST $I UH IR Tl I7g url el
Hep, TG |

Demand to take steps to prevent cancer cases in rural India

it R U9 I ([TR USTN): FEIGY, ¥ H BAR UH HEMIR] Bl ARE Bl I8
2l BER b dHA H ARG P AR &A@l Rafd e @R g, S8 gk
wWreg gfaemsit ot W HH T HER BT FIT STAR O oS W HETIRI 9% &
GUECE
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EIRNER'CICENCT)

T HRT TRBR 7 3T MR HAX AT & I &3 DR Beal bl AT
41 2, ofp enft ft g9 W E SR dal B B UEAE B A1 a2 WRd
& AT &3 B =ATH IMAIHATAT b [Ty A <ell SRt gepredl, W i
Sifvpratol & faurTt iR fafdhcar sifpicron fefasHt @t smagadar €, adq T # @I
e off Suete EF ¥

 WBR A AN PAT § [ SR Pl ABAM & (AT T AFI0T Hisgdl AR
fopar SITg, TrHIT el A ARG $AR bal B BRI [Bar Sy iR el vd srgrsa
WR W HAY Bal DI AT Bl Y, S8l SAR AT Sl URHD qgar &l qb 3R
SiEl W B HER b YAH WU F IUAR & oY ke U Bl | A g,

P! W) SMATIHAl & fb SH-99d IR 9l B IifSd I IffYd SUART PP
P! JIHAM & 9 § THE0T ST b Rrfdea fear o

MR. DEPUTY CHAIRMAN: Hon. Members, the House is adjourned till 11.00 a.m.
on Wednesday, the 27th November, 2019.

The House then adjourned at one minute past
six of the clock till eleven of the clock on
Wednesday, the 27th November, 2019.
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